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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, having been 
authorised by the Committee, do present on their behalf this 
Hundred and Eighty-Eighth Report on the Action Taken by Govern- 
ment on the recommendations of the Public Accounts Committee 
contained in 168th Report (Fifth Lok Sabha) on paragraph 3d of the 
Report of the Comptroller and Auditor General of India for the 
year 1972-73 Union Government (Civil), relating to the Ministry of 
Works 6: Housing (Directorate of Estates). 

2. On the 3rd June. 1975 an Action Taken Sub-Committee was 
appointed to scrutinise the replies received from Government in 
pursuance of the recommendations made by the Committee in their 
earlier Reports. The Sub-Committee was const~tuted with the 
following Members : 

Shri H. N. Mukerje-Chairman 
Shri V. B. Raju--Convener 

2 .  Shri Priya Ranjan Das Munshi 
3. Shri Darbara Slnqh 1 
4. Shri N .  K .  S ~ g i i ~  
5 Shri Rabi Ray Members 
6. Shri Raja Ku1kal-m 
7.  Dr. K. Mathew Kurian 

3. The Action Taken Sub-committee of the Public Accounts 
Committee (1975-76) considered and adopted this Report at their 
Sitting held on the 25th November, 1975. The Report was finally 
adopted by the Public Accounts Committee on the 31th December, 
1975. 

4. For facility of reference the main conclusions/recommenda- 
tions of the Committee have been printed in thick type in the body 
of the Report. A statement showing the summary of the main re- 
commendations~observations of the Committee is appended to the 
Report. 



5. The Committee place on record their appreciation of the assis- 
tance rendered to them in this matter by the Comptroller and 
Auditor General of India. 

11th December, 1975. 
Agdmyana 20, 1897 (Saka) 

H. N. MUKERJEE, 
ChQirman, 

Public Accounts Committee. 



REPORT 

1.1. This Report of the Committee deals with the action taken 
by Government on the recommendations~observations contained in 
their 168th Report (Fifth Lok Sabha) on the Directorate of Estates 
commented upon in Paragcaph 38 of the Report of the Comptroller 
& Auditor General of India for the year 1972-73, Union Government 
(Civil) relating to the Ministry of Works & Housing, which was 
presented to the Lok Sabha on the 29th April, 1975. 

1.2. The Action Taken Notes in respect of all the 27 recommen- 
dations contained in the Report have been received from Govern- 
ment. 

1.3. The Action Taken Notes on the recommendations of the 
Committee have been categorised as follows: - 

( i )  Recommendations/Observations that have been accepted 
by Government. 

S1. Nos: 1, 2. 4. 9, 10, 11, 18, 20; 23, 24, 25 26 and 27. 

(ii) Recommendations/Observations which the Committee do 
not like to pursue in the light of the replies received 
from Government. 

S1. Nos: 3, 13, 14, 19, 21 and 22. 

(i i i )  Recommendations/Obseravtions replies to which have not 
been accepted by the Committee and which require 
reiteration. 

S1. Nos: 5, 8, 15, 16 and 17. 

(iv) Recommendations'Observations in respect of which Gov- 
ernment have furnished interim replies. 

# 

S1. Nos: 6. 7 and 12. 

1.4. Tbt Committee bope that h a 1  r e p b  in r e w d  to th- 16 
commendations to wbicb only interim replies have so far been 
furnished will be submitted to them expeditiously after qew tbepa 
vetted by Audit. 



13. The Committee wili now d e d  with the action W e n  by Gov- 
ernment on some of their recommendations. 

Nm-avaikrbility of Government accommodation to Employees with 
Long Years of Service (Paragraph 1.39 SE. No. 5) 

1.6. Observing that there were a large number of Government 
employees who, though entitled to Government accommodation of 
different types, had not been provided with Government accommo- 
dation despite having put in more than 20 years of service, the 
Committee, in paragraph 1.39, had recommended: 

"The cam-&ee are surprised to find that as many as 3,016 
e m ~ l o ~ e e s  who were entitled to Type 11 accommodation 
have not been provided with quarters despite their put- 
tlnb' in as long as 20 years of service. There are 815 more 
Government employees who have rendered service for 
wefi more than 20 years and are without Government 
accmmodation. Similarly in regard to Type I11 quarters, 
as many as 352 persons who have rendered service for 
more than 22 years and upto 24 years, are wthout 
accommodabon. In regard to Type IV accommodatjon 
thirrc are as many as 1,670 employees who haw put In 
more than 24 years and upto 30 pears of service but have 
not got Government acoommodation. There may be a 
j p q c 1  number of Government employees who could not fret 
accommodation during their entire period of service. This 
indeed is a most unsatisfactory position. The Committee 
are not satisfied with the laconic reply given by the 
Secretary, Department of Works and Housing that proli- 
fera'ion in the lower categories has been a little too rapid 
T%e Committee fail to understand whv the Department 
of Works and Housing did not considcsr it nccessaw to 
provide accommodation to low paid Government em- 
pln.c.ees who have not been provided accommodation for 
mnre &an 20 vears or so. It was for the Department tn 
take up the matter of providing finances for ~0n~ t rWt ion  
of quarters with the Mfnistv nf Finance or with the 
Planning Commi&on so that the percentage of s~tisfae- 
tion of the above categorfes could have shown some poki- 
tivc iqrovexnent. If there IS short.ge of fund the (30~- 
rnnment &odd consider to borrow money fmm insti- 
tu~ons like L.T.C.. etc. Hiah prforftp should be dven to 
nrodde Government acmmmodation to low pafd em- 
qloyees as best as possible." 



1.7. In their Action Taken Note dated the 1st September, 1975 
the Ministry of Works and Housing (Works Division), while s t a t  
ing that they "fully agree with the recommendation of the Commit 
tee that Government employees who have put in longer years 
of service should be provided with Government accommodation", 
have informed the Committee as follows: 

"With a view to constructing more houses, this Ministry had 
formulated proposals for oonstruction of general pool 
accommodation in various cities involving an outlay of 
Rs. 183.00 crores during the Fifth Five Year Plan period. 
The Draft Fifth Five Year Plan issued by the Planning 
Commission however contains a provision of only Rs. 100 
crores. On this basis for the first year of the Fifth Plan 
i.e., 1974-75 this Ministry had formulated proposals and 
sought' an allocation of Rs. 21.93 crores for constructicns 
of t w t h  o f f i ~ i :  and residentiai accommodation. However, 
in August. 1 3 3  as a measure of econom!. the Government 
imposed a ban on construction of non-fur?ctitnal build- 
ings according to which works which had not been taken 
up on that date or which had not crossed plinth level, 
could r?ot be taken ur> for construc:ion t i l l  thc ban is lifted. 
In view of !he changed circumstances only a sum of 
Rs. 6.30 crores was made available for constructic?n cf 
general pool accommodation during the firzt w a r  of the 
Fifth Five Year Plan. For tht. second year. though the 
Ministry cf Finance Planninq Commission indicated that 
the allocation will he more or less of the order as that cf 
first vear. pet taking into account the need for providing 
residential nccommodatim to tAe low-paid emplovees. 
this Ministry formulated proposals i n v o h - i n ~  an outlsv of 
Rs. 15.00 crores against which a sum of Rs. 7 mores b e  

been made available for the current year (!975-76) It  will. 
thcwfore. he seen that this Ministry had been regularly 
taking up the question of making arailahle more funds 
with the Ministry of Finance'PIanning Commission." 

1.8. As regards the recnmmendation of the Cemmittee that Gov- 
ernment should consider bormwals from institutions such as the 
Life Tnsurance Corpnrstion of Tndia to overcome shortage of funds, 
the Minfstry haw stated: 

UAs regards bormwing monev from institutions like L.I.C., 
this matter was considered in the year 1971. However the 
proposal of this Minfstly far obtaining loan from the L.I.C. 



for construction of general pool office accommodation was 
not found acceptable to the Government' for the follow- 
ing reasons: 

(i) L.1.C.k contribution towards schemes which are legiti- 
mately the responsibility of Governmental budgets, has 
necessarily tb be in the form of its support to the market 
borrowings of the Government concerned. 

(ii) If the pmposal put forward by this Ministry is allowed 
to go through, there will be similar demands on the L.I.C. 
from the State Government's who will have no dearth 
of proposaIs relating to administrative buildings includ- 
ing police stations and housing for their employees etc., 
and such investment would be at the expense of other 
socially desirable investments. However. the matter is 
again being taken up with the Finance Ministry. 

1.9. In their Action Taken Note, the Ministry have further stated: 

"It wiil be the endeavour of this Ministry to gi\*e high priority 
to the provisions of accommodation to low paid employees 
within the funds made available and it will also do its 
best to move the Ministry of Finance and the Planning 
Commission to allozare more funds but to what extent 
they will be able to meet such demands will naturally 
depend upon what other demands they have on the Gov- 
ernment's total resources." 

1.10. The Committee note that though the Ministry of Works 
and Rousing had formulated proposals, for constructing more houses 
for Government employees in various cities, involving an outlay of 
Ra. 183 cram during the Fifth Five Year Plan period, the Planning 
Cornmissien had provided onty Rs. 100 crores in the said Plan. How- 
ever, the Ministry had sought an allocation of Rs. 21.93 crores and 
Rs. 15 cram respectively for the first and second years (1974-75 and 
1975-78) of the Plan. Against these requirements, the funds that 
could be made available for the purpose were only Rs. 6.30 crow 
and Rs. 7 crores re?ipeetively. The demand for Government resi- 
dential accommodation at present far outstrips availability. A l a w  
member d employees, particularly in the lower income bracket, 
have gone without Government boushrg, n basic amenity that one 
legitimately expects the employer to  provide, despUe in mury casen 
having sewed Government for as long u, twenty years and more. 
TQe Committee urge that the Phnning Cammission mad the Ministry 



of Finance should pay more serious attention to this problem and 
accord it the priority that it so richly deserves. This pressing prob- 
lem should be viewed not only on a restricted financial plane but on 
broad humanitarian grounds as well, and funds to the nmxhum 
extent possible should be provided for Government housing 
schemes. 

1.11. As regards the other recommendation that Government 
should consider borrowings from institutions such as the Life 
Insurance Corporation of India to overcome the problem of shortage 
of funds, the Committee are unable to accept the contention of Gov- 
ernment that in that case similar demands might come also from 
the State Governments and that such investments would be at the 
expense of other 'socially desirable' objectives. This is not a valid 
ground for rejecting what is otherwise a sound and practicable 
proposition. The Committee note that this matter is again being 
taken up with the Fiance  Ministry and reiterate that this suggcs- 
tion should be considered seriously so that investable funds available 
with such institutions can be utilised for meeting a cry'- need. 

Ertension of Tenure Pool, accommodation to Oftice~s of Central 
Serrices (Pa~agraphs 1.47 & 1.48-Sl. Kos. 6 & 7) 

1.12. Dealing with the allotment of Government accommodation 
to officers of the All India Services on deputation to the Central 
Secretariat from various States from an exclusive 'Tenure Pool', the 
Committee in paragraphs 1.17 and 1.48 of the Report, had recom- 
mended: 

"1 47 The Committee see no justification for having an ex- 
clusive 'Tenure Pool' accommodation only for the All 
India Services Officers who come to the Central Secre- 
tariat on deputation from the States for prescribed 
tenures The argument of the Ministry for not extending 
the tenure pool accommodation to omcers of other Central 
Services is not acceptable to the Committee. Though 
some of the Central Services Officers map be retained in 
Delhi itself on the completion of their tenure in the 
Central Secretanat, the Ministry cannot over simplify 
this issue by such a generalisation. The Comrnjttee 
understand that not all the ofllcers of the Central Ser- 
vices on deputation to the Secretariat or posted to other 
Central Government offices for a certain period ar t  
posted in Delhi on completion of their tenure and that, 
f n  fact, a large percentage of such officers are trawer- 



red out of Delhi. Considering the fact that officers will 
have to wait a long time for allotment of a-cornmodation 
from the regular pool and that, in the proless, many of 
them do not get allotment during their tenure in Delhi, 
the Committee recommend that the officers of the Cent- 
ral Services also should be eligible ior the allotment of 
Tenure Pool accommodation and no distinction should 
be made in this regard between two classes oi officers." 

"1.48. The Committee have been informed that the Com- 
mittee of Secretaries have already considered the ques- 
tion of extending this concession to other Central Ser- 
vices Officers who are required to be posted to Delhi 
for a fixed tenure. and that the magnitude of this prob- 
lem is being assessed In the first instance. in cc . ~ d t a -  
tion with various Ministries and Departments. The 
Committee desire that this should be examined c.\pedi- 
tiously and the concession extended in the least pc-\ible 
time, so t h a ~  there is no discrimination in the mattcsr of 
allotment of accommodation from the Tenure Pool " 

1.13. In their Action Taken Note dated 15th September 1975. the 
Ministry of Works R. Housing. Dircctora:~ of Estates have stated: 

'The matter is being examined in detail in consultat~on with 
other Ministries IDcpnrtmcmts of thc Government of 
India, and would be placed hefore the Cabinet Com- 
mittee on Accommodation for a final decision, if  neces- 
w." 

1.14. The Committee cannot apprecinte the delay in the Minis- 
try in implementing a simple recommendation. namely. that offi- 
cers of the Central Services should be eligible for the allotment of 
Tenure Pool accommodation and that no distinction should be 
made in this ngard between two clafi?rcs of officers. Since the 
question of extending this concession b stated to have been con- 
sidered by tbe Committee of Secretaries in 1974 itself, the reasons 
for the delay me inexplicable. Reiterating what was sd out fa 
paragraph 1.47 of the 168th Beport (Fifth Lok Sabha), the Corn- 
mittee urge that this recommendation rbould be impllemmted 
early, and the &tinction, now subsisting, between two clnnlea of 
ol8ccn in the matter of allotment of Government ac~~mmodation 
be removed. 



Occupatto71 of Accommodation below the entitled class (paragraph 
1.54-SZ. No. 8). 

1.15. Hererring to the large number of cases in which Govern- 
ment servants were in occupation of accommodation lower than 
what they were entitled to, thereby depriving a large number of 
other prospective employees of their entitled accommodation, the 
Committee in paragraph 1.54, had recommended: 

"According to the information furnished by Audit, 11.131 per- 
sons were in occupation of next below type of quarters 
as in December 1972, the largest number being in Type 
111 (4967), followed by Type V (2,127) and Type IV  
(1,848). 2090 more persons were staying in quarters of 
types lower than the next below type. The Committee 
fail to appreciate the rationale of the decision of the 
Department that the officers who were satisfied with the 
lower types of accommodation and have not applied for 
their entitled types or when thev did not want to move 
to their entitled types. should not be compelled to move 
to accommodation of their entitled types or to pay rent 
of entitled accommodations, when offered. even if they 
continued in the lower type of accommodation. As a 
result of the intransigence on the part of officers to refuse 
to accept quarters of their entitled types when offered 
and to continue in lower types of accommodation, a large 
number of prospective employees are deprived of allot- 
ment to entitled classes. The Committee would like that 
the desirability of continuing this rule should be examin- 
ed on a priority basic so as to remove the existing anomaly." 

1.16. In thcir Action Taken Note dated 15th September 1975, the 
Ministry of Works and Housing, Directorate of Estates, have 
replied: 

"According to existing rules, an officer who is in occupation 
of rl lower type residence is required to give his option 
at the time of submitting his annual application, whether 
he wishes to continue in his existing residence or  desires 
to be considered for allotment of a residence of his entit- 
led type. In case the officer indicates that he is willing 
to retain the existing residence no allotment of residence 
of his entitled tvpe is made to  him even if his turn for 
such an allotment is reached. In case. however, the 
omcer wishes to be considered for allotment of his entit- 
led type, an allotment of such a type is made to him in 
his turn. If the otflcer fails to accept the allotment in 



his entitled type, he is not considered for another allot- 
ment of his entitled type for the remaining period of the 
allotment year and is allowed to retain his existing resi- 
dence on payment of the same licence fee which he 
would have had to pay under F.R. 45-A in respect of the 
residence so allotted or offered or the licence fee payable 
in respect of the residence already in his occupation, 
whichever is higher. It is felt desirable to continue the 
existing pattern primarily because an officer, who is in 
occupation of a lower type accommodation for a number 
of years, may not like to move to his entitled type in 
a different locality for various reasons. For instance, 
after prolonged stay in a particular house, he finds it in- 
convenient to move to another in a diffrent area. As 
Government accommodation is provided as an amenity 
to an officer. his personal inconveniences should not be 
overlooked and he should not be forced to move to 
accommodation which is not convenient for him. The pro- 
position of allowing officers to remain in lower type resi- 
dences may be financially advantapcous to n certain 
estent a. it will not be necessary to construct more 
residential units in higher types. thc cost of construc- 
tion of which is much more than that of units of lower 
types A! preaent. Go\wnment is also cunsiderinq the 
question of rtducing the number of types of rclsidenctc 
from the c r~s t ing  eight types. When this is implemen- 
ted, it will be necessary to reclassifv all t he  existing 
residences and. as a result. there is bound to be consider- 
able change in the number of people at  prcsvnt occupy- 
ing lower type residences. 

Considering the position explained above. Government feel 
that there is enough justification for the continuance of 
the existing rule." 

1.17. The Committee arc not convinced by the arguments 
dvaneed blp. the Ministry of Works and Housing for the continu- 
mnct of tbe exisfing rule which permits Govcrnmcnt servants to 
retain wcomrnodation lower then their entitled t y p  and to refuse 
to weep4 accommodation of the entitled types, when allotted, there- 
by conferring invidious benefits to such empkrytw. The Committee 
a m  of tbe view that it i s  not fair to let some d e e r *  mntinue in 
Imwer types of accommodattoa and pay lower mnts without dc 
98.ft jua1ifkatim. Heas of 'pemmal convenience' could, porbapr 
be f o s t b d  in exceptiond c a w .  and for a limited period. However, 



k accept this as a basis in all cases and for indafinite periods is a 
propoution which the Committee are unable to accept. Besides, 
lorn the table at page 24 08 the 168th Report (Fifth Lok Sabha), 
tbe Committee find that this tendency of continuing to occupy 
lower type accommodation is more prevalent in the case of 05- 
cerr entitled to accommodation of type V and above. For instance, 
cur many as 166 and 582 officers entitled to type V quarters were in 
occupation respectively of type I1 and type 111 quarters, in Decem- 
ber 1972. What is even more surprising is the instance of an officer 
entitled to type VI accommodation remaining content with a mere 
type I1 quarter. Since such an arrangement obviously deprives 
better entitled and more deserving employees, especially in the 
lower income categories, the Committee would refer back to their 
recommendtltion and urqe examination by Government of the 
desirability of continuing what appears to be an unjustified conces- 
sion. 

1.18. In exceptional cases where there might he extenuating 
circumstances to allow officers to continue in lower-type accommo- 
dation, even when accommodation of the entitled type is available, 
such officers should be required to pay the rent of the entitled 
accommodation if it is more than the rent paid for the lower type 
of accommodation in their occupation. In view of the fact that 
such a provision existed in the rules prior to their amendment in 
June 1972. it should not be difficult for Government to restore this 
practice. 

Allotment of Gorernment accommodatioil to employees ouvng 
Houses (Paragraph 1.69---S1. KO. 10). 

1.19. Commenting on the changes in the policv relating to the 
allotment of Government accommodation to erniloyees who had 
constructed their own houses, the Committee. in paragraph 1.69, had 
recommended : 

"The Committee are surprised that 4.646 Government ser- 
vants who have constructed their own houses in New 
Delhi either with or without Government loans have 
been allotted Government quarters of various types upto 
December. 1972. It  is astonishing that the Government 
policy in this regard is vascillating. Prior to 1950 there 
was no restriction to such allotment. In 1950 restriction 
was first introduced and such Government servants who 
had houses at the station of their posting were declared 
imligible. In 1962, there was another change and by 



virtue of that Government servants having their own 
houses became eligible for Government quarters but they 
had to pay higher rents for the same. In 1966, that reg- 
triction was withdrawn and it was decided that there 
should be no distinction between Government servants 
possessing houses in the station of posting and those not 
possessing houses. In this connection, the Committee 
note that in reply to a parliamentary question on the 
20th August, 1973, it was stated that Government was 
reviewing the present policy of allowing those Central 
Government employees to retain Government quarters 
who have constructed their own houses or purchased 
ready built flats from the Delhi Development Authority. 
with the advances granted by Government. The Com- 
mittee regret to note that although 20 months have elaps- 
ed since the Government reply was given no final decision 
has yet been taken by the Department in this matter. 
All that the Committee have been informed is that "a 
note is likely to be ready in consultation with the Minis- 
try of Finance in about a month's time" for the considera- 
tion of the Cabinet The Committee have not yet been 
informed as to what decision has been taken by the Cabi- 
net in the matter. The Committee would like the Gov- 
ernment to examine the matter in depth keeping in view 
the imperative necessity of providing accommodation 
to those Government servants who have neither their 
own houses in Delhi nor have been provided with any 
Government accommodation so far from the General 
Pool." 

1.20. In their Action T:aken Xotr dated the 15th September. 1975, 
the Ministry of Works & Housing. Directorate of Estates stated: 

"It has since been decided- 

(1) that those Government servants who build houses in 
future with or without Government assistance would be 
required to vacate Government accommodation in their 
occupation in three months' time from the date the 
accommodation is d t  for occupation. 

(2) those who have already built houses-whether with or 
without Government assistance-would be given three 
months' time to get them vacated and surrender Cov- 
ernment accommcdation; 



(3) if they do not vacate Government accommodation after 
that period, they would be charged licence fee a t  the 
market rate; 

(4) where the private house of a Government servant does 
not have accommodation comparable to his entitlement 
under the Allotment Rules, he can retain Governmest 
accommodation and pay usual licence fee subject to the 
condition t h t  he hands over his house to Government 
on lease for utilisation for Government requirements. 

I t  has further been decided not to allot any Government 
residence in future to officers owning houses. The 
expressions 'house' and 'members of family' have been 
suitably defined." 

1.21. While the Committee note the decisions now take0 by Gor- 
emment in pursuance of their recommendations relating to the 
allotment of Government accommodation to employees owning 
houses, the Committee would await a detailed report on the actual 
implementation of these decisions and the extent to which accom- 
modation thereby released has helped in mitigating the hardships of 
those Government servant3 who neither have their own houses nor 
have been provided with Government accommodation so far. 

Rates of Licence Fee f ~ r  Goz!ernment Acco~mnodatbn paragraphs 
1.120. 1.121 and 1.122-S1. Yos. 15, T6 €i 17) 

1.22. On the question of recovery of licenoe fee from the occu- 
pants of Government accommodation, the Committee. in paragraphs 
1.120 to 1.152, had observed: 

"1.120. The Committne are also surprised to find from the 
Sample study conducted by Audit to ascertain what per- 
centaqe of the emoluments was actua!ly being paid as rent 
by allottees of typ? V to VIII residences that 66.223 per 
cent of the oRicers occup j n g  type VII quarters, covered 
by the .ample survey, were only paying rent above 5 per 
cent and upto 6 per cent of their pay. Similarly more 
than 50 per cent of the oficers in  occupation of type VI 
quarters pay rent only upto 7 per cent of their pay. In 
some cases, the Committee And that the amount paid aa 
rent is only 4 per cent or less. In respect of ofitcers of the 
All India Services also only about 31.25 per cent of the 
officers covered by the study pay rent above 7 per aalr 
and upto ten per cent of their pay. What is more db= 



tneaging to the Committee is the fact FWB81ed by the 
ample study that about 50 per cent of the govcllllllept 
servants occupying government residences of types V, VI  
and VII pay, as rent, a percentage of their emoluments 
which is less than that of those occupying Type I resi- 
dences which are mostly occupied by class IV employees. 
m a t  such a situation should prevail would indicate that 
the present method of recovering rent for Government 
quarters is heavily weighted im favour of those in the 
higher income brackets. This, in the opinion of the Com- 
mittee, is a most unsatisfactory state of affairs." 

"1.121. m e  Committee see no reason why the basis of re- 
covery of rent should not be changed to ensure that the 
recovery of rent corresponds to the percentage of his 
salary a government servant is expected to pay as rent. 
The Committee note that a similar recommendation had 
been made by the Cabinet Committee on Accommodation 
in 1968 and it is extremely distressing that this sugges- 
tion is being complied with only in the case of lower type 
of accommodation and no positive steps have been taken 
by the Ministry to implement this recommendation in the 
case of residences of types VI to VIII. This would only 
strengthen further the apprehension of the Committee 
that the Ministry of Works and Housing is only interested 
in safeguarding the interests of the better paid officers." 

"1.122. Even though it has been expected that in the case of 
residences of types VL to VIII, where the recovery f a b  
short of 10 per cent of the emoluments of the allotteeq 
the target of 10 per cent would be reached with the sub- 
sequent upward quinquennial revision of Ucence fees, the 
Committee find that no proper study even has been con- 
ducted by the Ministry to see after how many quin- 
quennial revisions, Government servants would have to 
pay 10 per cent of their emoluments towarda licence tees. 
Therefore, the Committee must n-rily recommend 
that ofIicers occupying accommodation of the type to 
which they are entitled to should be made to pay 10 par 
cent of their emolumenta as rent ffiespective of the fact 
whether the standard rent works out lower. In ~espeet 
of ofllcen occupying a lower type of .c~arrmy)<iotion, how- 
ever, the rent may pntinue to be m e r e d  on the h d a  
of the standard rent or 10 par mt of the m o l ~ m m h  
wbkbcwt is lower till they are ofhmd attitled accam- 



modations. In this context, the Committee considcr it 
pertinent to mention that in the payment of House Rent 
Allowance to employees not in occupation of Government 
accommodation, only the rent paid in excess of 10 per 
cent of the emoluments is reimbursed subject to pres- 
cribed ceilings which vary according to the class of cities. 
The Committee, therefore, find no justifleation for the 
differential rental treatment between employees allotted 
government accommodation and those who have to 
fend f(rr themsctlves, in the context of the present hard 
tirnes and rising prices. The Committee desire that the 
recommendation should be given effect to immediately 
and a report submitted to the Committee within three 
months. The outcome should be reflected in the Annual 
Report of the Ministry." 

1.23. Dcaling with these observations/recomendations of the 
Committee. the Ministry of Works 8r Housing, Directorate of Estates, 
in their Action Taken ~ o t e  d a t d  15th September, 1975. stated: 

"F.R. 4 5 - 4  iV(b) provides that an officer shall pay for the 
residence allotted to him standard licence fee. as defined 
in T.K. &A-III(b),  or 10 per cent of his monthly 
cmluments. whchcver is less. This rule was framed in 
the year 1924 and was made applicable to all the Central 
Governrr~ent cmplovees w.e.f. 1st April, 1929 at the 
recommendation of the  Royal Commission (more commonly 
known as the Lee Cornmisoion) which left that re- 
covery under F.R. 45-B, which was being effected from 
Centrai Government crnployecs, operated harshly on 
them. It  was 3 dc11t:erate decision of the Government 
of India to accept the recommendation for affording 
relief to Central Government employees in the matter of 
providing Government accommodation to them. I t  is 
proposed not to accept the recommendation of the Public 
Accounts Committee on the following grounds and to 
avoid anomalies which may arise i f  the recommendation 
of the Public Accounts Committee is accepted: 

( i )  The Cabinet Committee on Accommodation was informed 
on 19-12-69 that, so far as lower types of residences were 
concerned, the m v e r y  of licence fee at 10 per cent of 
the emoluments had generally been reached and, in 
the case of types Vl to WIT residences where the 
Fecovery fell short of 10 per cent of the emoluments of 



the allottees, it was expected that with subsequent u p  
ward quinquennial revisions of licence fee, the target 
of 10 per cent would be reached in  their case alao. 
After the information had been furnished to the Cabinet 
Committee a n  Accommodation, the next upward quin- 
quennial revision of licence fee was held in  1970. The 
increase in licence fee for types I1 to IV was to the tune 
of 11 per cent and, in  respect of types V to VIII, the 
increase was to the tune of 21 per cent. Another re- 
vision has been undertaken in the year 1975 and licence 
fees have been further increased to the tune of 11 per 
cent in the case of types 11 to TN and 5 per ccnt in the 
case of residences in types V to VTII. Thc booked 
licence fee in respect of types V to VlJI has not in- 
creased to  the s a n e  extent as i n  case of lower types 
mainly because there has been little new construction 
in the higher types. It is felt that to enforce recovery 
at the rate of 10 per ccnt of the emoluments of the allot- 
tees of Government accomnmdation all at  once and to 
call upon them to pay licence f e c  at  a higher rate k 
not justifiable, particularly i n  view of thc present hard 
times and the high prices. If thls a m  long concession 
of payinq hcence fee at 10 per wr i t  of one's emoluments 
or standard licence fec. whichever is lev .  1s with- 
drawn at this stage when we have reccntly cnhanced 
licence fee due to quinquennial revision, it is bound to 
cause hardship and may rre.itc a big stlr rimonqst the 
Central Government employees 

(5) A senior officer stayin? i.1 a:c~.nmod .'im of ,I t y p e  
lower than his entitlc*~rc..~! \voulol I,e payin?  *I lesser 
amount as licenct f e ~  than 3 j?lr.ir)r of l i r~r  with ~ P S X ~  
pay staying in a? adj,stniny houst. R' f k r b  same 1yi:o hut 
of his own entitlcrnent For ;*I !?nee whilc an officer 
entitled to ~VJW V but st:aviqq in 'I-j,c TV woillci still hc 
governed hy the existing rule, an omrcr of junior rank 
eligible for type IV and livinq in typr IV would, in the 
event of acceptance the Pub!ic Accounts Committee's 
rccornmcndation, bc governed by the revised rule of 
payinq at least 10 per cent of his pay as licence fee. 
And this may be higher than what thc* otncer accupy- 
ing t;;pc V accommodution would pay. 

(iii) While the p-nt rille has some relation itnd relevance 
to the plinth area of a house, under the recommenda- 



tion of the Public Accounts Committee, this considera- 
tfon would not be applicable in most of the cases. + 

In addition to the ano~lmalies stated above which will arise 
if the Public Accounts Comm;ttee's recommendation is 
accepted, many more difficulties and anomalies are anti- 
cipated to crop up. For instance, in  the matter of 
accounts, i t  has been the experience that, in whatever 
cases 10 per cent of emoluments is charged as licence 
fee, increment certificates are not received in time. This 
results in extra work and delay in recoveries. If the 
recommendation of the Public Accounts Committee is 
accepted, the volume of work rclatn,$ to accounts will 
increase considerably as increment certificates wi!l have to 
be called for, cards reviewed, and arrears aqsessed. Pro- 
tests and agitations from the Cent:--! Goverslment em- 
p:oyees and their associations is r1.a i i  :t ruled out, which 
would result in unnecessary slid i.nf';tictuous work. In 
the circumstnwc~ stated nbn1.c. i t  : . .  not proposed to 
accept the :. :cirntmnd:lt,iw. o f  ti:e Public Accounts Corn 
mittee, but to mn:ntair, :.tatus-quo." 

1 2.1. [ t t  the  opinion of the  Committee, the reawns advanced 
and the c h I 3  ril:rw enumerated by the Ministry of Works & Housing 
for not accepting their recommendation for the recovery of rcnt 
from the occupants of Government accommodation at the rate of 
10 per cant of their emoluments. irrespective of the f w t  whether 
the standard rent works out loxver or not. are not tenable. In  view 
d the fact that the recovery of licence fee at 10 p m  eent of emolu- 
ments has generally h n  reached so far ns lower types of accom- 
modation arc concerned. the Committee are unable to understand 
the reluctance om the part of Government to enforce recovery at 
the flat rate of 10 per cent of the emoluments From officials in the 
bigher inconie brackets. This would only h d p  to confirm the 
d i n  impressions of the Committee that the prment method of 
recovering rent for Government quarters is 'heavily weichted in 
favour of those in the higher income brackets' and that the Ministry 
ot Works & Housing is 'only interested in safeguarding the interests 
ot the better-paid ofitced. 

1.25. Government's apprehension that the withdrawal of an 
age-old ~ o t m s s i ~ n  of pyiug Iiccncc fee at 10 per eent of one's emalw 
ments or t)Pa stadsrd liwnce fa, whichever ia lew. ntidtt c m t e  r 
"big stir* d Phcontaat and even of hardship ta the Csabrl G- 



msnt amployem, appears un&wnded On Government's own ad- 
missiao, mmt of the bwwgaid employees are already contributing 
10 per cent of their canolaments towards rent. Recovery af rent a t  
dds ratt  also from the batter-paid ofllcers should not normally cause 
amy grievance, much lass provoke any agitation m their part. 

1.26. Government's plea that an anomalous situation might arise, 
where a senior officer staying in accommodation of a type lower 
than his entitlement would be paying n lesser amount as licence 
fee than a junior officer with lewer pay staying in an adjoining house 
of the same type, but of his own entitlement, does not seem serious. 
This anomaly can be removed easily if the recommendation of the 
Committee relating to the retention by Government servants of a 
lower type of accommodation without paying any additional rent, 
even when they are allotted accommodation of their entitled type 
[vide paragraph 1.54 of their 168th Report (Fifth Lok Sabha) J and 
reiterated in paragraph 1.17 of this Report is implemented. 

1.27. The other difficulty regarding delays in the receipt of 
increment certificates visualised by Government is also by no means 
insurmountable. The Committee see no reason why this alleged 
hurdle cannot be crossed by directing the concerned Ministries to 
furnish such certificates in time. In nnp case, under the present 
system, the responsibility for recovering rent from the emoluments 
of Government employees does not devolve on the Directorate of 
Estates but on the drawing and disbursing officers in the case of 
non-Gazetted Government servants and on the Accountants General 
and Pay & Accounts Officers in the case of Gazetted Government 
servants. The additional volume of work involved in the revision 
of rent on account of change in emoluments is not likely to be very 
large. The recovery of rent at enhanced rates can easily be ensured 
while authorising or drawing my at the enhanced rates consequent 
upon the earning of increments by Government employees. 

1.28. The Committee thus are unable to accept the contention 
sf the Ministry in this regard and would reiterate their earlier: 
recommendation that oi3lcers occupying Government accommodation 
of the type to which they are entitled ahodd be required to pay 
10 per cent of their amolmnents as rent hapeetive of the fact 
wbstbtr the standard licence fee works out lower or not. This 4 
help tu aboW t$b Mereatid treatment that is presently meted 
wt to employees dotted Goveranu,nt a c e o d t i o n  and th#s 
who bwo to hire private accommodation otbb at axorbitant rater. 



Arraard of rent due from occupants of Government s h o p  (paw 
p p h  1.150-42. No. 22) 

1.28. Commenting on the heavy arrears of rent due from occupants 
of Government markets, the Committee, in paragraph 1.150, had 
observed: 

"The Committee are surprised to note that a sum of Rs. 15.43 
Jakhs was due as arrears of rent of markets as on 31-3-1974. 
!Che Committee are unhappy that though the Ministry 
'do agree that the arrears have been very heavy' the steps 
taken by the Ministry for liquidation of the arrears have 
been utterly inadequate. Since realisation of arrears of 
rent from the various shopping centsles /has not been 
very significant in spite of the extension of time given 
to the owners from time to time, the Committee, would 
like the Government to take penal action under the 
k b l i c  Premises (Eviction of Unauthorised Occupants) 
Act, 1971 against a1 occupants of Government shops 
who have failed to payment of the licence fees for 
more than six months and responsibility should be fixed 
for appropriate action against the officials who were res- 
ponsible for such a high accumulation of arrears." 

1.30. In their Action Taken Note dated 10th September, 1975, 
the Ministry of Works & Housing. Directorate of Estates, have 
replied : 

"The recommendation of the Committee that penal action 
under the Public Premises (Eviction of Unauthorised 
Occupants) Act, 1971 should be taken against all the 
occupants of Government shops who have failed to make 
payment of the licence fee for more than six months is 
already being implemented. 

As regards fixing of responsibility and taking appropriate 
action against the officials who were responsible for such 
high accumulation of arrears, i t  may be pointed out that 
accumulation of arrears is mainly due to the fact that 
pmceedings against defaulting shopkeepers under the 
Public Premises (Eviction of Unouthorised Occupants) 
Act, 1971 are quasi-judicial in nature and are time-consum- 
ing. A large amount of arrears accumulated during tha 
time when the Act had been invalidated by the Delhi 
High Court and no effective action against the defaultem 



could be taken. After the new Act was enacted in 1971. 
all possible efforts have been made to pursue cases of 
recoveries. Even after the proceedings are completed 
and certificates of recoveries sent l o  the Collector xor 
realising the dues as arrears of land revenue, the Collector 
takes some time to make recoveries and certify them to 
this Directorate. In the circumstances. it w ~ l l  be amre- 
ciated that it is not possible to fix respmsibility for the 
accumulation of arrear on any individual officer." 

1.31. In view of the reply furnished by Government, the Com- 
mittee do not wish to pursue the question of fixation of responsibi- 
Uty for the heavy accun:ulation of arrears. Tilc Committee would, 
Lawever, like to be informed of the progress nlade in the recovery 
of the arre,?rs of Rs. 15.43 lakhs which were pending reaiisation as on 
Slst March, 1974 and the specific steps tnkcn by Government t@ 
-sure that heavy accumulations of arrears are avoided. 



CHAPTER 11 

RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation 

The Committee note that the tots1 number of units:residences in 
the General Pool as on 31st December, 1973 was only 49,233 as 
against the dcmand for 1,63 725 u:lits/residences, i.e., the percentaga 
of satisfaction was to the extent of 30.1 per cent. WnLe the per- 
centage of satisfaction for Delhi was 41 per cent fx Bombay, Calcutta 
and Madras thc percentnge of satisfaction was as low as 1'1.9, 9.6 and 
7.8 respcctivcly. The net additim to the General Pool during the 
Fourth Plan period was 2879 quarters i.e., a yearly addition of only 
576. The Secretary, Department of War-ks and Housing has informed 
the Committee during evidence that the major bottle-necks in the 
construction of additional quarters in the General Pool during the 
last two years i.e., 1972-73 and 1973-74 were financ a1 stringency and 
scarcity in the supply of cement, steel and other building materials. 

IS. N. 1 (Para 1.27) of Appendix IV to P.A.C.'s 168th Report 
(5th Lok Sabha)]. 

Action taken 

This is only factual statement and no further action is to be taken 
by Government on this specific recommendation. 

[Ministry of Works and Housing O.M. No. G-2501512j75-Bt 
dated 8-9-75]. 

Recommendation 

The Committee are constrained to observe that the performance 
of the Department of Works and Housing in the matter of construc- 
tion of residential units for the Government servants is anything 
but satisfactory. I t  cannot be denied that there is a crying demand 
tor accommodation from low-paid Government employees those 
entitle4 to types I to I11 quarte!.~. These cntegorics constitute the 
largest number of Government employees. But strangelv enough in 
Delhi itself, only 40.0 per cent of these employees have been pravid- 
ed with accommodation. The total allocation of funds for the con- 



stnaction of new quarbsre ior Central Government employees during 
the Fourth Plan period in Delhi, Bombay and Madras was Rs. 1048.08 
lakhs, 341.50 lakhs and 200.510 lakhs respectively. For Calcutta, the 
allocation was as low as Rs. 83.44 lakhs. The glaring disparity bet- 
ween the four major cities should not be allowed to continue. Consi- 
dering the present overall shortages with reference to total demands, 
the allocations are disappointingly low. The Committee expect that 
allocations duripg the Fifth Five Year Plan period will be suitabb 
enhanced so as to provide increased percentage of satisfaction, 
specially for types I to 111 which are meant for low paid employees. 

[Sl. No. 2 (Para 1.28) of Appendix IV to P.A.C.'s 168th Report 
(5th Lok Sabha) 1. 

Action taken 

The recommendations of the Committee that disparity between 
the four major cities in the matter of allocation of funds for con- 
struction of quarters should not be allowed to continue, have been 
noted. Subject to the limitations of the overall budget, steps have 
also been taken. during the current year, to allocate relatively 
higher funds for construction of houses at Calcutta and Bombay. 
Steps for acquiring or developing more land at these places, where 
land is scarce, have also been initiated. The plan for the current 
year's construction has a definite bias in favour of the low paid 
employees, inasmuch as. the houses proposed to be constructed, are 
mainly of t.ypes I, I1 and 111. The total number of houses to be 
built, for these or other classes, will, however, depend on the funds 
made available to this Ministry. and as the Committee itself has 
noted, the allocations are disappointingly low. The recommenda- 
tions have been brought to the notice of the Planning Commission 
and Ministry of Finance for taking suitable steps to step up alloca- 
tion of funds from next year onwards. 

[Ministry of Works and Housing O.M. No. G-2501512!75/Bt. 
dt. 8-9-1975]. 

The Committee have noted the present variations in providing 
Government accommodation in Delhi and other places. The Com- 
mittee desire that a phased programme for the construction of red- 
dential quarters for Government employees at various regio-1 
stations should be drawn up and implemented. 

[Sl. No. 4 (Para 1.30) of Appendix-IV to P.A.C.'s 168th Report 
(5th Lok Sabha)]. 



Action taken 

The recommendations of the Committee have been noted by this 
Ministry for further necessary action, in future. 

[Ministry of Works and Housirig O.M. No. G-2501512(75/Bt. 
dt. 8-9-1975]. 

Recommendation 

The Committee note that there are already rules in force in res- 
pect of sharing of accommodation allotted to Government semants. 
Under S.R.317-B, an allottee of the general pool accommodation can 
share his residence with Central Government employees, staff of 
semi-Government organisations, staff of public undertakings, retired 
Government servants etc. No permission is required to be taken for 
sharing such accommodation but the particulars of sharers are re- 
quired to be sent to the Directorate of Estates within two 
from the commencement of the date of sharing. The Co 
note that under rule S.R.317-B.21 Government can take action against 
any person who sublets his accommodation at rates which are consi- 
cicrefl excessive by the Directorate or utilises arly portion of his 
residence for othw than the purpose for which it is meant. The 
Committee have been informed that during 1973-74, there were as 
m:my as $4 instances where due to unauthorised subletting, allot- 
ments of individuals were cancelled and there were also 67 c'ases 
where Government officers were debarred from sharinc Government 
accommodation for a specified period. 

The Committee note that such cases are indeed very few. 

LS1. No. 9 (Para 1.60) of Appendix IV of the 168 Re* 
(5th Lok Sabha)]. 

Action taken 

The observations of the Committee have been noted. It  may, 
however. be pointed out that, in case of sharing accommodation with 
a Central Government employee eligible for allotment of accommo- 
dation from the general pool. no intimation is required to be sent tn 
the Directorate of Estates. 

[Ministrv of Works and Housing O.M. No. G-250151217SBt 
dt. 12-8-19?5]. 

Recommendation . 
The Committee are surprised that 4,646 servants who 

have constructed their own houses in New 



out Government loans have been allotted Government quarters of 
various types upto December, 1972. It is astonishing that the Gov- 
ernment policy in this regard is vacillating. Prior to 1950 there was 
no restrdion to such allotment. In 1950 restriction was first intro- 
duced and such Government swvants who had houses a t  the station 
of their posting were declared ineligible. In 1962, there was another 
change and by virtue of that Government servants having their own 
houses became eligible for Government quarters but they had to 
pay higher rents for the same In 1966, that restriction was with- 
drawn and it was decided that there should be no distinction between 
Government servants possessing houses in the station of posting and 
those not possessing houses. In this connection, the Committee note 
that in reply to a Parlianlentary q~iestinn on the 20th August, 1973, 
i t  was stated that Government was reviewing the present policy 
of dlow.ng those Central Government employees to retain Govern- 
ment quarters who hmTe constructed their own houses or purchased 
ready-built flats from the Delhi Developn~ent Autho-ltv \vith the 
advances ~ r a n t c d  by Govcmrnrnt The  Cornm~t t tx  rtlgrct to note 
that although 1 3  months have elapsed since the Government reply 
was given no final decision has yet been taken by the Department in 
this matter. 1\11 that the Committee have bern informed is that "a 
note Is likely to be ready in consultation with the Ministrv of Finance 
in about a month's time" for the consideration of the Cabinet. The 
Committee have not yet been informed as to what decision has been 
taken bv the Cabinet in the matter. The Committee would like the 
Government to examine the matter in depth keep'nq in view the im- 
perative necessity or providing accommodation to those Government 
Servants who have neither their own houses in Delhi nor have been 
provided with any Government accommodation so far from the 
General Pool. 

[Serial No. 10, Para 1.69 of Appendix TV of the 168th Report 
(Fifth Lok Sabha)]. 

Action taken 

I t  has since been decided- 

(1) that those Government servants who build houses in 
future with or without Government assistance would be 
required to vacate Government accommodation in their 
mupat ion  in three months' time from the date the ac- 
commodation is fit for occupation. 

(2) those who lylw already built houses--whether or without 
Govenrmeat assistance-would be given three monthsB 



time to get them vacated and surrender Government 
accbmmodation; 

(3) if they do not vacate Government accommodation after 
that period, they would be charged licence fee a t  the 
market rate; 

(4) where the private house of a Government servant doesnot 
have accommodation comparable to his entitlement under 
khe Allotment Rules, he can retain Government accom- 
modation and pay usual licence fee subject to the condi- 
tion that he hands over his hause to Government on lease 
for utilisation for Government requirements. 

2. I t  has further been decided not to allot any Government resi- 
dence in future to officers owning houses. The expressions 'house' 
and 'members of family' have been suitably defined. 

[Ministry of Works and Housing O.M. No. 13011(1) 175-Pol-m 
dt. 12,. 15-!+1975]. 

Recommendation 

The Committee are surprised that :he number of out-of-turn 
allotment has registered a sharp increase. In 1970, 625 such ad hoc 
allotments were made whereas i n  1973 the number has swelled to 
918 It has been admitted by the Secretary of the Department that 
the situation was worse in  1973. The Committec note that all cases 
of out-of-turn allotment are referred to a Coxmittce presided over 
by the Joint Secreta~y who scrutinises and put up the cases to the 
Minister himself. The Committee do not consider this procedure 
to be adequate. They would like that d l  cnses of out-of-turn allot- 
ment made on medical grounds or special grounds should be scruti- 
nised by a Committee of Joint Secretaries representlng the Minis- 
tries'Departmcnts of Personnel, Health. Finance and Works and 
Housing. The unanimous rcconlmendations of this Committee 
should be put up to the Minister of Works and Housing for his 
orders. m e  Committee would also like that tho guidelines far the 
allotment of quarters on medical or special grounds should be made 
known to the Government employees. The number of out-of-kun 
ailotments made under each category durinq a yeiar should be pub- 
lished in the Annual Reports of the Ministr~. of Works and Housing. 

[Serial No. 11 (Para 1.75) of Appendix I\' of the 168th Report 
(5th Lok Sabha)]. 



Action Taken 

The r e ~ ~ ~ ~ l l ~ l e n d a t i b n  has been examined by Government. I t  has 
been decided to form a Committee on the lines recommended by the 
Public Accounts Committee to scrutinise all applications for outsf- 
turn allotments on medical grounds. Outsf-turn a110 tments an. 
special grounds include cases of allotment to personal staff of 
Ministers, etc., ta dependent sons, daughters, etc., of deceasedjretir- 
ingltransferred officers. Instructions regarding such allotments were 
issued in 'the past from time to time and circulated to all concerned 
MinistrieslDepartments. These cases are decided in accordance with 
those instructions. It would be difficult to lay down guide-lines for 
other cases of out-of-turn allotments in special circumstances, as 
the grounds for these allotments vary from case to case and each 
case is to be examined on its merits. In the matter of outsf-turn 
allotments made on medical grounds, Government is guided by the 
advice of the Ministry of Health. On the basis of discussions ir. the 
National Council (JCM), it has now been decided that out-of-turn 
allotment on medical grounds should be considered only in c a m  of 
T.B. and Cancer. No guide-lines are, therefore, considered necessary. 

It has been decided to accept the recommendation regarding 
publishing of the figures of out-of-turn allotments made under each 
category during a year in the annual report of the Ministry of 
Works and Housing. 

[Ministry of Works and Housing O.M. No. 13011 (I) j75-Pol.111 
dated 12115%1W5]. 

Becommenda tion 

The Committee note that the actual expenditure on maintenance 
and special repairs has been more in respect of quarter b Types V 
to VIII than in respect of quarters in Types I1 to IV which were 
occupied bv mplovees in lower salary ranges. The Committee are 
not convinced with the argument advanced by the Ministry that 
"a1 though the permissible m t a g e  fixed for maintenance and 
special repairs varies with the age of the building, the fact is that 
thtse percentages have been laid down as limits for general guid- 
ance, but in actual ptacticc same variation taltee place." The Com- 
mittee would like that the expenditure on maintenance and special 
repairs to houses should be made on fixed norms and not at the 
bebest of the individual accupants of the houaea 

[S.L. No. 18. (Para 1.133) Appendix IV of the  168th Report 
(5th Lok Sabha!]. 



The recommendation of the Committee have been noted. The 
maintenance and the special repairs of the houses are not done even 
at present at the behest of the individual occupant of the house but 
on the basis of prescribed norms and in the interest of keeping the 
houses in good litring conditions. 

[Ministry of Works and Housing O.M. No. G-25015(2175/Bt. 
dated 11-9-751. 

Becommendation 

The Committee note that according to the findings conducted by 
C.P.W.D., .the revisled economic licence-fees under the 1969 fornlula 
in respect af shops in different Government markets would be much 
higher in some cases even 10 times. The Committee also note that 
the question whether the 1969 formula would need any review for the 
ilxation of licence-fee has been under consideration in consultation 
with the Ministry of Finance. The Committee regret to note that SO 
far no positive action has been taken to revise the licence fee which 
was fixed in 1964 although the question of revising the rent in the 
market was mooted out as far back as 1969. The Committee desire 
that steps should be taken for the upward revision of the licence 
fees in the markets as early as possible. 

[Sl. No. 20, Para 1.148 of Appendix N of the 168th Report) 
(5th Lok Sabha) J. 

Action Taken 

The recommendation of the Committee has been accepted by 
Government. Orders revising the licence fees have issued an 8th 
August, 1975 (copy enclosed). 

[Ministry of Works and Housing O.M. No. G2501512j75/Bt. 
dated l%81975). 



a6 

No. leOll(Q) 168Pol. I 
Government of India 

Minfstry of Works and Housing 

Directorate of Estates 

(Policy Cell) 

New  elh hi, the 8th August 1975. 

The Engineer-in-Chief, 
Central Public Works Department, 
New Delhi. 

Sub:--Fixation of market lic,ence fees for shops and fuel depots ih 
Government owned shopping centres. 

Sir, 

I am directed to state that the President is pleased to decide that 
until further orders, licence fees for shops in Government owned 
markets will be determined as follows:- 

(I) Licence fee for building and installations 

Licence fee for the building, including common accommodation 
faciIities attached to shopping centres. and installations will be 
worked out according to the provisions of Fundamental Rule 45-B 
subject to the following conditions: 

(a) Interest and maintenance on the cost of building and 
development of land will be computed at the rate p r c s  
cribed from tinie to time. 

(b) Interestjdepreciation and maintenance on cost of water 
supply and,sanitary installations will be computed at a 
rate fixed from time to time. 

(c) Interestldepreciation and maintenance on cost of electric 
installation will be computed a t  the rate as prescribed 
from time to time. 

(d) Departmental charges will be applied uniformly on tbe 
capital cost of building and installation at the rate prla, 
&bed from time to time. 



(e) Only 25 per cent of the area of the loft should be taken 
into account, irrwpective of its height. 

(U)  Licence fee for Zund (shops) 

(a) Area of land for the purpose of calculation of licence fees 
should be that much as, under the building by-laws, is 
appurtenant to the structures of the shops concerned. 

(b) The value of land will be calculated on the basis of land 
rates, applicable as on the date when the rents arc ftred 
or revised, in the locality or in its neighbourhood. 

(c) The land value of the building shall be fixed by Govern- 
ment and it will be apportioned as shown below:- 

(i) Single storeyed Full value of land 2: 1. 

(ii) Double storeyed For 2nd floor and for each addi- 
tional floor land cost will be 

iiii) Three taken at 50 per cent of the cost and more. of land assessed for first floor. 

Id) The licence fee on account of the value of land so deter- 
mined will be at the rate fixed from time to time. Main- 
t e ~ m c e  and departmental charges will not be leviable 
on this item. 

(111) Coal Depot 

(a) The area of land for Coal Depots will be taken as actual- 
ly allotted for the purpose, including the built-up area. 

(b) For open land in the Coal Depots, licence fee will be cal- 
culated at the value and at the rate as may be prevalent 
at the time of fixationjrevision of rent. Departmental 
Charges will not be leviable on this account. For built-up 
area, licence fee will be calculated as per para (I). 

(IV) Other t a r e s  jsentice chotges 

To the licence fee calculated for the shops and fuel (coal) depots, 
as laid down in paras I, II and 111 above, will be added the munici- 
pal taxes at  the rates normally levied by the local bodies from time 
to time, including the water tax, Are tax, etc. where so applicable. 
On .the total licence fee so calculated 5 per cent addition d be 
made as collection charges. The licence fee so arrived at will be 
rounded off to the nearest rupee. 
1476 LS3. 



f h i q p s  W e-, *, pbww eansoibptiofi, &ancy 
and care-taking will be geg9bie fn ludelpoleti b the &nce fee 
either direct by the shopkeepers to the local bodies or to the agency 
of the CPWD at flat r e s  f l d  &am tSabe gs tlzlrre by Government, 
if provided by the Department on common basis. 

2. These orders supersede the orders c o a t b e d  in this Directo- 
fate letter No. 1801 l(4) 166-Pol.1 dated 15-12-69. 

3. These orders will take effect from the date of issue in all 
cams wbre li&ce fees are to be celcu?ated for the flrst t h e  or  
ta be re- for any reason. 

Yours faithfully, 
Sd. 

(H. R. Goel) 
Dy. Director of Estates. 

The Committee have been informed that research is undertaken 
by the Central Building Research Institute, Roorkee, and the 
Structural Engineering Rcsearch Centre. Madras, in buflding mate- 
rials, structures etc. The National Buildings Organisation dissemi- 
nates the results of research. As a result of research, it  has been 
suggested that  fy ash which has binding properties, can be used as 
replacement of cement to the extent of twenty per cent in mortars 
and concrete, improving the properties and reducing the cost. 

[SL No. 23 (Para No. 1.167) Appendix IV of 168th Report] 

Action Taken 

Noted. 

[Ministry of Works and Housing O.M. No. G2SO15j2i 75-Bt. 
dated 12-9-1975]. 

By use of proper quality bricks, sin@ brkk thick wa& can be 
adopted for fouratoreytd residential buildings instead of R.C.C. 
framed structures, resulting in saving of cost and makrials which 
ate greatly in short supply. The Committee s u g g d  lrhbt a con- 
ference of engineers, representing Public Work6 Department 
Public Undertakings, the Railway Minlrftp and UN MunWprlitW 



may be convened far t b  pusp~n d awqha& of this specification 
at the earliest. The s p e d a t i o n  should be made applicable to all 
Government and nm-government constructios~s througout the 
country to relieve ithe acute shortage of houeing. The Municipal 
bodies should also follow this specifications. The action taken by 
the bpatrtmewt fn 'this regard should be intimated to the Com- 
mittee and also reflected in the Annual Reports of the Ministry. ' 

[S. No. 24 (Para No. 1.168) Mpemdix IV of he 188th Rep01~t.1 

The Chief Secretaries of all Stat Governments and Union 
Territories have been addressed requesting them to widely circulates 
to all Construction authorities including Municipal bodies, recmn- 
mending adoption of the above specifications vide letter No. E 
25020'6'73-PS (Vol. 11) dated 29-7-1975 (copy enclosed). Copy of the 
said letter has also ben endrosed to Central Comkuction Dtpar& 
ments including the Ministry of Railways kt necmsary actioe 

2. Utilisation of single brick thick walls for four-storyed resi- 
dential buildings has been included in the National Building Code. 
All State Governments and Union Territories have been request- 
ed to take steps to get the National Building Cade adopted by their 
PWDs and other Govmment bepallhnents, State Housing Boa* 
CarpsraHon, Munfcipalitks and other local bodies and Construction, 
agencies vide letter No. N-16016'1'73-PS dated Y6-4-73 copy en- 
closed) which was also endorsed to Bureau of Public btetprises for 
suitably instructing all PuMc %tor Undertakings in the matter. 

3. The engineers, architects, etc.. of the PWDs;Public sector Un- 
dertakings and Ministry of Railways and Municipalities have already 
at several places adopted single brick thick walls for four stroyed 
residential buildings instcad of RCC structures. 

4. As advised by the Committee, National Buildings Organisa- 
tion will also call a meeting of engineers of pub& and private 
$ectQrS, 

[Ministry of Works and Housing O.M. No. GWOl512f75-Bt dt. 
12+1m1. 



No. 02M120)6)73-P$ (Vol. 11) 
Government of India 

Ministry of Works and Housing 
(Ninnan aur Awas Mantralaya) 

New Delhi, &ted the 29th July, 1975. 
To 

Chief Secretaries of all State Governments and 
Union Territories Administrations (by name) 

Subject-Adoption of new techniques and materials in building 
construction-Implemen tation of Recommendations (1) 
contained in the 168th Report of the Public Accounts 
Committee of the Lok Sabha. 

Sir, 
The Government of India have had under consideration measures 

to effect maximum economy in the cost of construction and also 
to reduce the requirements of scarce building materials like cement 
and steel. With a view to achieving these o b j d v e s ,  the Public 
Accounts Committee of the Lok Sabha have, in their 168th Report, 
recommended the adoption of the techniques sponsored by the 
National Buildings Organisation in large scale Experimental Hous- 
ing Construction Projects. The techniques are- 

(i) Construction with single brick thick load bearing walls by 
use of proper quality bricks and rationalised designs for 
four-storey ed buildings, which effect 20 per cent reduction 
in brick work and 5 per cent saving in cost, compared 
to reinforced cement concrete framed buildings which 
are conventionally adopted. 

(ii) Use of high srength deformed bars in reinforced con- 
crete structures and adoption of "Ultimate Load theoryn 
in designing, resulting in saving upto 30 per cent in con- 
sumption of steel and saving of 10 per cent in the cost of 
construction. 

(iii) Use of wafae shells (precast furnicular shells) of square, 
rectangular or any other suitable shape for roofs and 
floors of residential and industrial buildings, which may 
effect saving in consumption of steel upto 30 per cent de- 
pending on the size and shape of buildings. Because of 
the structurally ePIicient shape, the shells do not require 
re-inforcement in their body. 

' 

2. You are requested to widely circulate the above mentioned 
building techniqueslmaterials recommending their adoption by 



construction authorities fn your StatelUnion Territory including 
Municipal bodies. Any further information that may be required 
by the Construction authorities in the matter will be readily fur- 
nished by the Director, National Buildings Organisation, New Delhi. 
If the Construction authorities require any guidance in  the adoption 
of the above techniques[materials, the Director of that organisation 
would be glad to depute an officer for the purpose. 

3. The action taken by you in the matter may please be intimated 
to this Ministty as early as possible. 

Yours faithfully, 
w- 
(Y. V. Naranje). 

Under Secretary to the Govt. of India. 

Copy forwarded for necessary action to:- 
1. Engineer-in-Chief. Central P. W .D., New Delhi. 
2. Engineer-in-Chief, Army Headquarters, New Delhi. 
3. Ministry of Railways (Railway Board) (Works Division), 

New Delhi. 
4. P&T Board (Works Division) Dak Tar Bhawan, New Delhi. 
5. Chief Engineer, DDA, Vikas Bhavan, New Delhi. 
6. Managing Director, National Buildings Construction Corpora- 

tion Limited, New Delhi. 

w- 
(Y. V. Naranje) . 

Under Secretary to the Govt. of TPdia. 

Copy forwarded:- 

1. Director, NBO, New Delhi. 

2. Budget Section in the Ministry for Information. 
Sd/- 

(Y.V. Naranje) . 



& . r s m t  tJt Irrdir 

Miaistxy ~f W~rks snd t b u h g  
(Ninnan aur Awas Mantralaya) 

WQ Y -4601611) 23-PS New Delhi, dated Apd 16, 1973. 

All State Governments and Union Territories, 

SUBJWT: Mational Buildings Code of India-Implementation of. 

I am directed to say that an outlay of Rs. 6000 crores was esti- 
mated in the Fourth Five Year Plan on buildings including residen- 
tial, commercial, industrial, offlcea, boapitab and echoakr; kntiei- 
pating a larger outlay in the succeeding plans, a panel of experts 
was set up by the Planning Commission in the year 1966 to re- 
view the various aspects of building activities so that economies 
could be achiwed in construction coets. The Panel have flwnd that 
wherever building codes or handbooksjbyelaws are a v o t W ,  they 
.oo oiWet outdated or quite raatrictive. At the instance of the 
Governmen4 o) &&a, tbs Indian Standards Institutjon have pre- 

t&e National Building Cade. The Code contains in one single 
document all the information that is required by an mhitectldesig- 
n e  construction agencies from the time of conceiving the buildhg 
through the preparation of plans, approval of local bodies, design 
and construction of building and installation of all the services. The 
rode &o unifies various diversing practices now in vogue in the 
oountq. I& hr been edhahd that the implementation of the 
code also unifies various diversing parctices now in vogue in the 
extent of 5 per cent. 

2. The National Buildings Organbation of the Ministry is active- 
ly collaborating with I .S .I. in pmmoUng f r n p l e m ~ m  of the 
Code. Some mmtawUm &- Leve adrPptiag some 
provisi~~ll;.of the Code. There is, however, need to adopt the Code 
in totality. I t  is, therefore, requested that stew may kindly be taken 
to ge% the && adopted in totality by your P.W.D. and other Govem- 
Jyeftt m e n u ,  State Housing Boards, Corporations, Municipali- 
' tks and other local. 'bodks and sllrrrCauction agencies. 



3. It is also necessary W b existing building byelaws of the 
various local bodies are expeditiously reviewed and suitably amend- 
ed in conformity With the National Building Code. It is felt that 
the rnodific&tion of byelaws on the model cd the NatioMl Building 
t?ode,,may take some time, as it is an involved procedure requiring 
eppfovall of local authorities and State Governments, etc. I am, 
tbrdm, to suggest that the local bodie~, Municipal Cmpmtions 
etc., may be ifistructed that without waiting fix he actual mddifica- 
tions in their byelaws, they may relax their byelaws, as a specid 
cme, for those who submit their designs in accordance with the pro- 
visions given in the National Building Code of India. 

The price of "National Building Code of India 1970" is Rs. 80 
and is available with the Lndian Standards Institution. Manak 
Bhavan, 9, Bahadur Shah Zaiar Marg, New Delhi. 

Your fdthfuny, 
Sdl- P. Prabhakar Rao, 

Joint Secretary to the Govt. of India. 

Copy forwarded to:- 

Copy forwarded for similar action to: - 

Copy aObo forwarded te the Bureau of Public Enterprises ~ 4 t h  a 
sequest $bat obl Fublic Sector Uaderkkings may be suitably 
instructed in the matter. 

Copy tb Inforfnation Ofnrer (Qhti Chaturvedi). 

COW to Director, National Buildings Organisation, with reference 
to his U.O. No. 1(80)1ISf. &ted -1973. 

Sdi- P. Prabhakar fko, 
Joiaa Secretary b the Govt of hdfa 



Use of high strength deformed bars, which material however is 
at present in short supply, results in saving of SO per cent in steel 
consumption and 10 per cent in cost of construction. Use of Weme 
shells for roofs and floors results in saying in steel upto 30 per 
cent depending on the size and shape of buildings. The possibility 
of the use of these materials in building construction should be ex'-' 
plored. 

[S. No. 25 (Para No. 1.169) Appendix IV of the 168th Report} 

Action taken 

For the use of high strength deformed bars and waffle shells in 
building construction, a circular has been issued to all State Gov- 
ernments and Union Territories for bringing it  to the notice of all 
construction authorities and Municipal bodies vide letter No. G- 
2502016173-PS (Vol. 11) dated 29-7-1975 (copy enclosed). 

ministry of Works and Housing O.M. No. 25015j2'75-Bt dt. 
12-9-1975]. 

Recommendation 

The Committee regret that the Department did not take any 
significant steps to implement the recommendations of the National 
Buildings Organisation for the use of fly ash instead of cement in 
the construction of residential quarters. So far only seven Experi- 
mental Construction Projects sponsored by the various Construction 
agencies like Central P. W . D . , M . E . S . ; Delhi Development Aut- 
hority and Tamil Nadu Housing Board have been undertaken un- 
der the N.B.O's Experimental Housing Scheme in which use of 
fly ash in concrete and mortar as partial replacement of cement 
upto 20 per cent has been recommended. The Committee have 
also been informed that some research work is taking place for using 
fly ash with gypsum and lime to make building blocks which would 
be as good as bricks or even better than bricks. The Committee 
would like that result of research should be publidsed and specifi- 
cations laid down for the use of fly ash along with cement for build- 
ing constructions. 

[S. No. 26 (Para No. 1.170), Appendix IV of the 168th Report 
(5th Lok Sabha)]. 

Detailed circular regarding utilisation of fly ash in building cons- 
fnrton hm been issued b all 8t.k Governments, Union Terri- 
tories, concerned Central Ministries. Engineer-in-chief, Centnrl 



P.W.D;, vide letter No. 160121 1175-PS, dated 4-3-1975 (copy- 
enclosed) for necessary action. A Standing Co~mi t t ee  has been 
constituted with Secretary of this Ministry as Chairman and repre- 
sentatives of concerned Ministries as members and Director,. 
National Building Organisation as Member-Secretary to rwiew 
follow-up action on greater utilisation of fly ash in engineering cons- 
truction. 

[Ministry of Works and Housing O.M. No. 2501512175-Bt dt. 
12-9-1975]. 

GOVERNMENT OF INDIA 

MINlSTRY OF WORKS AND HOUSING 

(NIRMAN AUR AWAS MANTRALAYA) 

No. N-1601211 i75-PS New Delhi, dated 4-3-1975 
To 

The Chief Secretaries of all State 
Governments and Union Territory Administrations 

SUBJECT:--Utilisation of Fly Ash in Building Construction. 

Sir, 

I am directed to say that the quest'ion of the use of Fly Ash in 
building construction as part replacement of cement or as cementing 
medium in combination with lime has been under consideration of 
the Government of India for some time past. The Fly Ash is an in- 
dustrial waste from thermal power stations using pulverised coal 
as boiler fuel. At present, about fF7 million tonnes of Fly Ash is 
produced annually in the country and this figure is expected to rise 
to over 12 million tonnes in the next ten years, Disposal of this huge 
quantity of Fly Ash which gets easily air-borne and can create pol- 
lution and other health hazards, has grown into a pressing problem. 
On the other hand, research in India and abroad over the last two 
decades has established that this waste material can be pmfitably 
employed in building work as part replacement of cement or as a 
cementing medium in combination with lime leading to economy 
in construction costs besides reduction in the consumption af 
eement. The Indian Standards Institution has alreadv laid down 
quality requirements of Fly Ash for such uses vide its Stanrlards: 

(i)  IS : 38rr (P8Tt n - : Specincation for Ply Ash for wc as poml.ru. 
(ii) IS : 38x1 (Pan R> : Specifleatian far Fly Ash for use as Admixtures for 

concrotc. 
(iii) IS t 38:s (Put n1) : Speiflcrion for Fly Ash for use rt Pine AgrrlSln ~ b r  

Matar uul concme. 



-2 In spite of its known merits, uUllwtian of FLY Ash in this 
country has been very limited. This has been attributed to twg 
main IS?BSODS, namely (i) nanav&ilnbility oE Fly Ash of aqwmd 
quality, among otber factors due tv the mixing d FQ Ash with 
mwae bottom a& at the extraction stage in power p M s ,  and 
virhual absence of a marketing system aasuring to the consumecs 
snipply of Fly Ash as per IS1 specifications. For overcoming thee 
deficiencies, simultaneous action is being initiated to collect Fly 
Ash in an unmixed form and to market it under assurance for 
guaLity 

3. With the above measures coming into operation, it is felt that' 
there should be no ~~ in widen utilisation of Fly Ash. In the 
present context' of the need to curtail cement consumption, it has 
been decided by the Committee of Economic Secretaries that, for 
aU febm building work within the economic orbit of thermal power 
stations where fly ash of requisite quality is marketed: 

(i) Fly Ash should be compulsorily used for partial replace- 
ment of m e n t  to the extent of 10-20 per ant in cement 
mwtar/piafter and plain cement concrete. provided the 
cement used is other than portland pozzolana cement 
conforming to IS:1489; 

@) Fly Ash should be compulu,rily used as a partial replace- 
ment of cement to the extent of 20 per cent in reinforced 
oonclrte and prestressed concrete; and 

(iii) the requirements in (i) and (ii) above should be duly in- 
corporated in the tender documents. 

4. Light-weight cellular blocks, panels and mf/flaor slabs mam- 
factured using Fly Ash have wide scope for use in building construe- 
tiom in urban areas and industrial centres. Tfrpro plants manufact- 
uring such blocks are already in operatfon, one at  Ennore, MaQas, 
and the other at Poana. For multi-storeyed buildings I t  has bcm 
estimated that economies upto 20-30 per cent in cement, !j9--40 per 
cent in steel and !50 per cent in canstructlon time caul6 be a* 
by the use of cellular concrete pducts .  It is recrnnmendtd that 
more such plank be set up around l o d t l e ~  where a concenttakd 
demand for pre-faMcated blocks, paneb and mof~fbm dabs cxEsCs, 
e.g. around metropolitou tewns. 

5. As an added step to save cam~nt for more essential purposer, 
it h been decided ttxllt w k e  qwllitg lime cmformtng L IS1 



spsdkattion is avraU&h with economic leads, kne-fly asB. and limp- 
cement-@ ash mixes for foundation concrete a d  arrh mortar fw 
masonry should be i n c r d n g l y  used in place of loquivolent mixes 
formed with cement. 

6. For utilising Fly Ash .on specific jobs, i t  would be necessary 
to work out mix proportions through laboratory tests in each case 
corresponding to the quality of cement/lime and Fly Ash amailable, 
In this connection, State Government laboratories as also the wga- 
nisations like the National Buildings Organisation, Central Building 
Research Institute, Roorkee, Central Road Research Institute,. and 
Cement Basearch Institute who are actiwely promoting the Fly Ash 
technology have been asked to render a11 posible technical assis- 
tance to users of Fly Ash. These organisations could be consulted 
direct as necessary. 

7. The State Government are requested to note the conten& of 
this letter for compliance and to also bring it to the notice of all 
subordinate offices, construction orgadsations and Public Sector 
Undertakings under their administrative control for neaessav 
actim. 

8. The State Government are also requested to periodically assess 
the precise impact of these steps as regards actual utilisation of F'b 
Ash on building works under their control. 

Pours faithfully, 
Sd/- (R . Gopalaswamy) , 

Joint S e ~ ~ W a r y  to the Gwt. of India. 
Copy fomwded to: 

I .  5mau of Public Ellt~rprmes, Mm~u PLIID, Nev Dtl*. n t h  the 

Wndcttmkiqs for mmn. 
Ttkb aontc~ts of the ktter. rnw be not and brought to the notice of in btk Sator 

3. Departma of Inhusrrt.i Dmmertt, rrN,), the r r q ~ ~ t  that the - d* m r  
mU be noted for cornpl~mcc md that, while allotting cement to the.a~aubcturrrS of 
prccuc cement products, that Dcp.flmcnt m y  cansrder muht imwuCd'tm *'the 
=d"-AJas 8 mid rqdacacm of cemeet ia tk mrnulktua of PrrcM 
coWnK ptodrrotr. 



6. Director, NBO, New Delhi with the request that, as contem lated 
7. Director, Central Building Research in para 5 of the letter, all possible t e c L c d  

Institute, Rmrkee. [ osslstance may be resdered to users of. 
8. Director, Central Road Research Ins- 

titute. 
9. Director, Cement Research Institute of 

India. J -. 
10. Engineer-in-Chief, CPWD, New 

Delhi. 
11. Managing Director, HHF Ltd.,New 

D e b .  1 f 

12. Managing Director, NBCC Ltd., New 
Delhr. Por compliance. 

13. Chief Engineer, Delhi Development 
Authaay, New Delhi. 

14. Managing Director, HUDCO, New with the request that, while grantin 
Uelku. loans to ~ o u s i n g  ~oards, it be strpulntc%. 

that the contents of para 3 of the letter 
should be complied with. 

IS. Work Division, Ministry of Works and Housing. 

16. Cabinet Secretariat (Department of Cabinet Affairs), New Delhi, for informatiw with 
reference to their Memo No. 93/3/2/74-EC, dated January 13, 1975. This covers 
the recommendations contained in paras 3.2., 3.2.2 and 3.2.3 of the Technical Group. 
Im.Ofar as recommendation No. 3 - 7  is coscerned, ~t may bc stated that the N~tional 
Buildings Orgmlsation has already brought out a publicat~on about the various uses of 
Fly Ash i s  constucticm and this was wrdelp circdlated. The N.B.O. is at present also 
engaged In prrparlng a technical note for the use of engineers and archtects and 
others engag4 In coastructlon for the proper utd~sation of Fly Ash and this is likely 
to be rcady shortly. 

sd/- (TIRATH RAM) 
Under Secretary to the Govt. of India. 

The Committee note that the question of conserving scarce build- 
ing materials was considered at a meeting under the Chairmanship 
of the Secretary, Ministry of Works and Housing, on the 26th July, 
1974. At this meeting, the Director, N.B.O., explained that the use 
of cement and steel for construction of various types of buildings 
could be reduced if more economic specifications were followed. A 
subcommittee submitted draft specifications for buildings intended 
to be used for the purpose of residence. The Committee would like 
that the specifications should be finalised expeditiously and released 
for adoption by the Omstmction authorities. The Committee would 
also like to be informed about the findings of the TECHNI- 
CAL Committee which was set up by the Ministry on the 8th July, 
1974, far examining the present P.W.D. codes and specifications 
with reference to the National Building Code and for making re- 
oommendations to achieve economy and emciency in Public Cons- 
truction activity. 

[S. No. 27 (Para No. 1.171) Appendix IV of the 168th ReportJ 
. . 

(5th Lok Sabha) 1. 



Action Taken 

The Technical Committee under the Chairmanship of Engineer, 
*in-Chief, CPWD, on "Economy in the use of Cement and Steel in 
'building construction" has submitted its report. A summary of the 
.recommendations contained in the report is enclosed. Copy of the 
Report has been supplied to  all the State Governments and the 
Central Ministries concerned, including Ministry of Railways, Minis- 
tYy of Defence and Ministry of Communications for taking action. 
A summary of the recommendations was also circulated to Chief 
Enginee~s of Central and State PWDs, MES, Railways and Munici 
pal Corporations by NBO for initiating action to implement the 
recommendations. A copy of Appendix 'B' in the Report containing 
alternative specifications of principal items of building construction 
which should be adopted is enclosed. 

[Ministry of Wmks and Housing 0. M. No. 25015/2/75-Bt. dt. 
12-9-1975] 

SUMMARY OF RECOMMENDATIONS 

5. No. Recommendation 

1. Architectural concepts should be such as to give the most 
economical structure; maximum use of local materials should 
be made in the construction; non-functional elements should 
not be provided; use of expensive materials and rich specifi- 
cations for Anishes should be avoided as far as possible. 

2. Efficiency in site planning and design of individual building 
unit can considerably add to economy. The recommendations 
contained in COPP Reports viz 'Report on Multistoreyed 
Buildings' and 'Report on Residential Buildings' should be 
adopted with such modification as may be necessary. N.B.O. 
should update these recommendations as early as possible. 

3. Upto three storeys, load bearing structures should be adopted; 
where bricks of higher crushing strength are available load 
bearing structures upto five storeys may be constructed. If 
higher structures are unavoidable in metropolitan cities, 7-8 
storeyed construction would generally be economical. . . . . 



4. Numbex and sire of boo= and wimdaws s h l d  be kept 'to tBO 
minimum consistent with functicmal requieemcnts. Am@ .da 
windows may vary Prom 10 to 20 per cent of flrvor aea (3epamb 
ing \rpon the climate. Use of steel md aluminium whdcws 
should be avoided rts fair E ~ S  possible. Simple widow @ill$ 
for sccurity may be provided ..... 

5. Principles of standardisation and modular coordination should 
be fallowed while planning and designing of buildings. 
Wherever a large number of units of any particular type of 
building are to be constructed a prototype may first be cons- 
tructed to decfde upon the most suitable design and details. 

6. Adoption of minimum floor areas prescribed in the National 
Building Code, subject to modification suggested in para 6.2 
in low cost housing, will result in economy. For non-residential 
buildings, areas should be as per prescribed norms where 
available or should be based on the analysis of activities to be 
performed so as to avoid provision of unnecessary space. 
Width of corridors and staircases should be decided with refet- 
ence to the occupancy of the building. 

7. Fboog heights in buildings may be limited generally to 2.75 
metres (floor to ceiling). For buildings where central air- 
conditioning is to be provided the height may be such as to 
obtain clear headroom of 2.25 metres below false ceiling in 
comdor and 24, in roams. Where there are deep beams, a 
clearance of 2.25, below the sofat of the beam should be 
provided. 

8. Load bearing masonry structures should be designed accord- 
ing to National Building Code. Such buildings should be 
carefully planned so as to utilise the strengt!h of all walls to. 
the best advantage. . . . . 



\ 

9. Ultimate strength design method should be arioplt#6 Par W!C 
members a d  yield line theory should be ad@& for design 
of two RCC Slabs..... 

10. High strength deformed bars should be uaed as main reinforoe- 
mmt in lACC struckrree emept for slab 6f rrmi#U span where 
ntld rteel bars should be used. 

11. Use of richer mix of concrete for members carrying pre- 
dominantly compressive loads, will lead to economy. 9x1 
large projects, it is desirable t;o go in for con'troned concrete:. 

12. Precast prestressed beams may be used in RCC framed struc- 
tures where it is feasible and found economical. 

13. Steel structut?es should be 'adopted only whete other types of 
construction is technically not feasible. 

14. Design aids in the form of charts, monograms et:. for the 
latest methods of design should be published by NBWISI in 
consultation with S.E.R.C. and made available to all Cons- 
truction Agencies and private designers. N.B.O. should 
Organise more workshops in various parts of the country for 
acquainting the engineers with the new design methods. 

15. Pending revision of the relevant Codes, I.S.I. should consider 
making some immediate modifications to the prescribed 
Superimposed Loads and Load Factors in the existing Codes. 

16. Government should issue directives to the various Power 
House authorities to the effect that they should take special 
steps to make available to Construction Agencies Fly ash of 
specified and uniform quality. 

17. Measures shouId be taken to produce more quantity of 
Pozmlana cement using flyash. Ready-mixed concrete plants 
should be set up in large cities where flyash is available with- 
In reasonable distance. 

18. National Buildings Organisation should collect, collate and 
dissdnate ttechjlical knowhow *garding the use of flyash 
in bullding industry by pubjj8h$ng a dctafled technical note. 



19. Alternative specifications for principal items of building 
construction as given in Appendix-B should be adopted with 
a view to reduce using of cement & steel. 

20. Wherever the existing Departmental Rules do mt provide 
for Iarge scale manufacture/procurement of building materials 
like bricks, lime, surkhi, timber etc. necessary amendments to 
the Rules and Procedures should be made. 

-21. Longer periods of construction have to be allowed for in con- 
tracts where use of lime in place of cement for mortars and 
lean concrete is stipulated. 

22. Important recommendations of the "Committee on Economy 
in oonsumption of Steel in the Country" in so far they relate 
to building construction have been examined and endorsed. 

23. The production of high strength deformed bars in the country 
should be increased. 

24. Precast floor/roof components may be used wherever found 
economical. 

25. To get the maximum advantage by use of precast units. 
building plans should be based on standardised units and with 
modular co-ordination. 

26. Indian Standards Institution should prepare codes of Prac- 
tice for performance standafds of various types of precast 
units. 

27. The minimum size of kitchen specified in the National Build- 
ing Code should be reduced from 5.5 sq. m. bo 4 sq. m. with 
a width not less than 1.5 m. For bathroam, the minimum area 
should be reduced from 1.8 sq. m. to 1.5 sq. m. with a width 
not less than 1.1 m. 

.28. Wherever the bye-laws of local bodies are different from pT0- 
visions of the National Building Code (subject to amendment' 
as proposed above) in respect of minimum room sizes, wall 
thicknesses, floor heights and plumbing s y s b s ,  suitable 
amendments should be made immediately. 



---- -- -- 
29. State Governments sh&ld prepare Model Building Bye-laws 

in simple and statutory language incorporating essential pro- 
visions of the National Building Code. 

30. S ta t .  Governments may consider the desirability of enacting 
a Law empowering the State Government to notify that pro- 
visions of the Model Building Bye-laws as may be prepared, 
shall be applicable to all or any Municipalities farthwith and 
to that extent the existing Bye-laws shall stand superseded. 

31. Technical provisions should not form part of Corporation/ 
Municipal Act. Such provisions should form part of the Bye- 
laws/Schedules so that these could be amended whenever 
necessary without procedural delays. 

32. No amendment is required in the National Building Code for 
making greater use of local materials. 

33. Building Bye-laws of Local Bodies should provide for con- 
struction of buildings with semi-permanent specifications in 
specified areas in towns and cities. 

34. For increasing the production and improving the quality of 
bricks the Committee recommends that: 

(a) the brick industry a u l d  be recognised as an o r g a n i d  
industry. 

(b) Urgent consideration should be given for the problem 
of supply and movement of quality local for this 
industry. 

(c) In urban areas, local town planning authorities should 
set apart and allocate adequate areas of land for brick, 
kilns 

(d) Land should be leased out on long tenns basis. 
(e) State Governments should set up pilot projects with 

the help of N.B.O. for training and demonstration in 
production of improved quality of bricks. 

(f) If there is need, production of bricks may be sup* 
mented through public enterprises. 

. 35. For increasing the production and improving tbe qugEty of 
lime, the Committee recommends that: 

L (a) Government should allocate sutrtdent quantity of cod 
of proper quality for this industry. 

. .-- - - - - -- . 



- -.- 
(b) N.B.O. should set up Training-cum-Demonstration 

plants at  various places h the country. 
(c) Large Construction Agencies like P.W.Ds., Housing 

Boards, Development authorities etc. should establish 
lime manufacturing plants of their own to supplement 
the supply from open market. 

(d) Government may consider advancing loans through 
HUDCO or such other financial institutions to private 
entrepreneurs for setting up modernised lime manu- 
facturing plants. 

38. The Committee recommends that: 
(a) Construction Agencies should conduct proper tests on 

surkhi produced from grinding of bricksbats before 
using the same as a Pozzolana in lime mortar. 

(b) The technique of manufacture of Reactive Surkhi from 
burnt clay should be popularised through setting up of 
Pilot-cum-Demonstration plants with the help of N.B.O. 

(c) Large Construction Agencies like P.W.Ds., Housing 
Boards, Development Authorities e tc. should make 
arrangements for manufacture of Reactive Surkhi with 
the technical knowhow of N.B.O. 

37. The Committee recommends that large Construction Agencies 
should, in tbdr  future schemes, provide for joinery using 
secondary species of timber and should obtain their require- 
ments of joinery from wood-working plants already existing 
in the country. If need aris3, more such plants could be set 
up later in the public sector. 

38. In places where i t  is economical to use stone slabs in place 
of RCC and Construction Agencies have large-scale programme 
of such construction. they should make advance arrangements 
for procurement of this material. 

39. The Ministry of Works & Housing should set up a Unit under 
a technical officer in the Ministry for monitoring the progress 
of implementation of the various recommendations. State 
Governments should also set up similar Units. 

40. Construction Agencies should have suitable set up for ensur- 
ing effective implementation of the recommendations con- 
tained in this Report. 

* - - -  -.------- 



- - ------. .- - 
41. Civil Supply ofices controlling issue of cement for private 

construction should be assisted by technical offizers who 
could lay down norms for consumption of cement for various 
typcs of building in different areas. 

42. Statc Governments should associate technical officers having 
adequate experience and knowledge of brick te-hnology with 
the task of regulatory control on manufacture of bricks. 

43. Miilistry of Works & Housing should give wide publicity to 
this Report and make arrangements for s ~ p p l y  of copies of 
the Report to  all concerned. 

APPENDIX B 
PROPOSED SPECIFICATIONS TO MINlMISE USE OF GEMENT, 

STEEL AND OTHER CRITICAL MATERIALS IN BUILDINGS 
-------- ---__I _-_-- _- -.-- 

Items Specifics tions 
- -  - - .- - -.- -- 

1 2 -- 
1. Foundation Concr'dte Lime concrete using surkhi, sand, 

cinder or suitable mixture of these 
depending on availability and qua- 
lity of the materials, coarse 
aggregate to be brick or stone 
ballast according to availability 
and local costs. 
(Please see Notes 1 , 2  and 3 below3 

1. In areas whme soil is poor (e.g black cotton soil) plan or 
reinforced cement rnnrrPte may be used in foundation ij it is 
unavoidable on structural considerations. 

2. Lime mortars aye subject to attack by suly!mte action which 
may arise if bricks cantain soluble su!phates, or if soil con- 
tains soluble sulphates. which would find way into the maso- 
nary. concrete. in foundation and plinth in 1iwalifie~, of high 
water table (14). 

3. Mix proportions of lime concrete iot6 foundation may be de- 
cided to suit local conditims after conducting tests. .- 



2. Mortar for Masonry in Mud Mortar (For single storey 
Foundation, Plinth and consRuction where suitable soil 
-Superstructure, is available). 

Lime: Sand 1:3 to 1:2 
Lime: Flyash: Sand 1:1:2 to 1:l:l 
Lime: Surkhi: Sand 1:1:2 to 1:l:I 
Cement: Lime: Sand 1:3 12 to 1:1:6 
Please see Notes 2, 4, 5 and 6) 

3. Lintels (i) Flat or segmental arches in 
brick work upto 1 metre 
span. 

(ii) Precast RCC Lintels design- 
ed on the p~$nciple of com- 
posite action between lintel 
and brick work (1 5) 

(iii) RCC lintels based on conven- 
tional design to be used 
where (i) and (ii) above 
are not feasible. 

(i) Stone slabs cn timber or 
precast RCC joists (16) 

4. Proportion of mix for lime mortar should be decided after 
taking into consideration quality of lime and fine aggregate 

; and-dedgn strength of mortar/masonry. 

5. Generally lime mortar without any cement should be used 
in all masonry walls of buildings upto two storeys and also 
in non load-bearing walls like partitions, or filler walls. For 
load-bearing walls at buildings of more than two storeys, 
composite cementlime martar may be used, the proportion 
being determined according to the strength rquired. 

6. V b n  for stMctural reasons, brick walls are reinforced, the 
murtar used may be composite cement-lime mortar. 



- -- 
(ii) Brick Tiles on FCC or timber 

joists(17) ' 
(iii) Timber Floors 
(iv) Jack arches with RCC joists 

(18) 
(v) Brick-cum-Concrete com- 

posite (Madras Terrace) 
flaor or ro3f (19) 

(vi) Reinforced brick or reinforc- 
ed brick concrete slabs (20) 

(vii) Various types of precast 
units such as channel units, 
cored units cellular units 
with RCC joists, hollow 
concrete 1 clzy blocks with 
precast RCC: prestressed 
joists, doubly curved shells 
and waffl units for span 
more than 6 m. 

(viii) Sloping roofs using Man- 
galore tiles, Allahabad tiles, 
slates or shingles over- 
wooden trusses. 

(iv) CGI'AC sheet rods  over 
wooden trusses. 

(Please see Notes 7, 8 and 9) 

7. For floor and roofs, stone sabs or Tiles on timber- Soists, 
Jack arches, Madras ternace or other specifkatiog , ~ h i c h  re- 
quire only small quantity of cement and steel should be pre- 
ferred where suitable materials are available. Sloping roofs 
with tiles, slates or shingles should be adopted in regions 
where' these materials are economically availablq pryl where 
their use is suitable for h a 1  climat!ic conditions. 

8. Where precast RCC units are functionally and structurally 
suitable and where their use will result fn -nomy e-qtf 
steel, they should be preferred to cast Jn dtu R.C.C. 
constntction%. : :; ( I *  

D. local materials mentioned above are not economically 
attailable, and do not meet the functional d an) 
particular building R.C.C. const!r~ction may be a d o p e .  , ,  



5. Flooring 
(a) Base for Ground floor. Lime concrete as in item 1. 
(b) Wearing Course (i) Flat brick tiles laid with 

12 mm thick joints grouted 
with mortar and finished 
with 12 mm thick plaster of 
cement m: rtar (1:4) in 
ground floor or low cost 
housing (Xot suitable in 
areas like W.C. bath and 
Kitchen). 

(ii) Burut clay flooring tiles 
(IS: 1478-1969) . 

(iii) Stone slabs as locally avail- 
able. 

(iv) Timber flooring. 
(v) Cement concrete/mosaic/ 

terrazo tiles flooring to be 
provided when it is not pos- 
sible to adept any of the 
above alternative specifica- 
tions on functional and cost 
considerations. 

(a) External Cement lime mortar 1:2:9 to 1:1:6 
depending on intensity of rainfall 
and quality of bricks. 
(Please see Notes 10 and 11 below) 

(b) Internal (i)  Lime: Sand 1 :3 ta 1:2 
(ii) Lime: Surkhi: Sand:l:l:2 to 

1:l :I -- - 
N m : -  

10. External plastering need not normally be provided on stone 
work and only pointing shall 'be pPvided with lime or 
cement lime mortar. 

11. In regions of low rainfall, if the bricks are of reasonably good 
quality, only pointing may be done externally with lime or 
cement lime mortar. 



1 2 

(iii) Lime: Flyash: Sand: 1:1:2 to 
1:l:l 

(iv) Lime: Surkhi, 1:2 

(v) Where good lime is W 
available and where f- 
tionally, needed, cement 
lime mortar 1:1:6 to 199 
may be used. 

(Please see Ncte 1 C )  

7. Doors and Windows: 

(a) Frames and shutters Tta be made an recognised secon- 
ary species of timber, seasoned 

and treated. 
(Please see Note 13 below). 

(b) Fittings For purpose of economy, m d ~  
fittings such as Brass/Aluminium 

' '- should be avoided. 

8. Drive ways and Court- Any specification based on the 
yards use of stones, bricks lime e k ,  

avoiding use of cement. 

9. Plumbing (i) Plastic popes may be used 
for low cost Housing 
Schemes. 

12. In arees subject to continuous wetting such as bathroanrrr 
and kitchens, mortar for plaster used should be of compare- 
tively greater strength. 

13. Where soil is infested with termites, soil and timber shouM 
be to Anti-termite treatment. 



10. Electrical Installations 

(ii) Single stack system of plum, 
bing, where Building By- 
laws permit. 

(i) Surface wiring on wooden 
battens shall be provided 
as far as possible. 

(ii) When conduit wiring is 
essential PVC oonduits may 
be used. 



RECOiMME3NDATIONS/OBSERVA'TIONS WHliCH THE 
COMMITTEE DO NOT DESIRE TO PURSUE IN VlXW 

OF THE REPLIES OF GOVERNMENT 

The Committee note that the Department have undertaken a 
programme of demolition of quarters in areas such as Minto Road, 
BIZ Areas in New Delhi for construction of new colonies in accord- 
ance with the Master Plan. It has also been stated that the demo- 
lition of the existing quarters is done only when they come in the 
way of development of colonies or re-construction of new quarters 
after their demolition. The Secretary, Department of Works and 
Housing, has informed the Committee during evidence that nor- 
mally the work (of construction) starts soon after demolition but 
certain hurdles come up which delay the work He has also in- 
formed the Committee: 'I do not feel very happy about it and I 
have been conducting some studies'. The Committee would like that 
the formalitSes regarding the acquisition of sites, procurement of 
building materials, preparation of layout plans, etc. should b.. 
completed well in advance and there should be proper synchroni-. 
sation of demolition and construction works. The Committee woulc? 
like the -t to conduct detailed studies in regard to the 
delays in the demolition of houses and constnrction of new ones in 
their places so as to take remedial measures. Care should also be 
taken bo see that demolition of quarters should not be resorted to 
unless &ey are unsafe. t m+p 1 

[S. No. 3 (Fare 1.29) of Appendix I V  to P.A.Cs 168th Report 
(5th Lok Sabha)) 

The Chief Engineer, New Delhi, Zone, C.P.W.D. has been asked 
te conduct! detailed studies in regard to the delays in the demolition 
of houses and constructfoa pf new Ones and send a re- to Gov- 
ernment, after which remedial measures will be taken, whem con- 
sidered necessary. Tlris Ministry accepts that there should be 
mchnfsation of demolition of old qu-s and construction of 
new ones in their places. While ordinarily demolition of quarters 



will not be resorted to unless they. are unsafe, old quarters may 
have to be demolished for the purpose of re-development and con- 
struction of new quarkrs, if the localities where the old quarters 

-are situated have become ripe for such re-development. However, 
shifting of the people from the houses proposed to be demolished 
will have to be done, in advance. and since vacancies in the existing 
stock of houses do not occur, all at once, or in large numbers, the 
shifting and vacation of the houses may have to be planned and 
commenced in a phased manner, as and when a vacancy arises, well 
before the commencement of the work or of the storage of materials 
at site. 

[Ministry of Works and Housing O.M. No. G-25015,21751Bt. 
dt. 8-9-1975] 

-The Committee are also distress& to note from the sample study 
-conducted by Audit that the average rate of return on capital for all 
'types of Government residences in Delhi was only about 3 per cent 
in 1971-72. It is also significant from the study that the rates of 
return are the highest for residences of types I1 (meant for low paid 

. employees) and IV which was respectively 3.43 per cent a d  4.19 
per cent in 1971-72 and are the lowest for types 111, VI & VII. While 
the Committee can appreciate the low return of 2.33 per cent in res- 
pect of type In residences; the Chmmittee can see no justification 
for the low return of 2.46 per cent and 2.29 per cent respectivelv in 
the case of type VI and type VII residences (for highly paid ofAcers). 
I t  is an admitted fact that better facilities are provided in the higher 
type of quarters and the unit cost of construction of type VI & VII 
residences is also much ~ g h e r  than the lower types. As such. the 
pturn on t h v  residences should be adequate enough to absorb the 
higher cost of construction. The Committee desire that the reasons 
for the lower return on the capital cast of higher type of residencas 
should be investigated into immediately and it should be ensured 
that the return from better type residences is improved. This exa- 
m'ination should be completed expeditiously and the action taken on 
the basis of the examination repr ted  to the Committee within three 
months. 

[Sl. No. 13 (Para 1.118) of the Appendix IV, to 168th Report] 

The matter has been examin& in the Ministry. A statement 
showing type-wise average cost of construction is attached. A corn- 



parison nf the unit cost of construction of types VI & VIT as corn- 
.pared to those of the other types reveals that practically the differ- 
,ence in the unit rates is only nominal. I n  fact, the average cost of 
construction per sq. metre for types III and V is higher than the 
average cost of construction per sq. metre for type VII. It may be 
stated that even this average cost of construction per sq. metre is 
not going to affect the actual rate of return because the licence-fee 
in Delhi is pooled as under in accordance with the provisions of 
F.R. 45-A IV- (C) (i) :- 

( i )  Types I1 to IV. 

(ii) Types V to VIII. 

2. The system of pooling was evolved in early 1950's in order to 
ensure recovery of similar rates of licence fee for similar types of 
accornrndation even though they were constructed in different 
periods and with diffe~ent costs of construction. I t  is true that bet- 
ter facilities are provided in residences of higher types, but 2he 
variation in the unit cost of construction between all types of resi- 
dences is not much, for the unit cost of construction in lower types 
of quarters gets equated to that of higher types of quarters, as the 
sizes of rooms in the former types of quarters are small. 

3. Secondly, it has been reported by the CPWD that there is not 
much variation in the Agure of expenditure incurred on maintenance 
between one type and another. 

4. Thirdly, there is no difference in the method of fixation of li- 
cence fee between the lower types and the higher types. * 

5. In view of these factors, namely, (a) method of fixation of li- 
cence fee: (b) cost of construction of accornrncdation; and (c) ex- 
penditure on maintenance, i t  will be observed that none of the three 
factors contributes to the low or differential rates of return. One of 
the main reasons for the lower rate of return on the capital cost of 
higher types of residences is that a number of these residences h a w  
been allotted free licence fee or on nominal/concessional licence fee, 
such as, to Ministers, Members of the Planning Commission, Judges 
of the Supreme Court, Members of Parliament, etc. 

[Ministry of Works and Housing O.M. No. G-25015i2:75/Bt. 
dated 12-9-1975]. 



TYPC Capital coet of Living area in Average cost of Remark 
CoWruction Sq. mctrt corstnctian per 

Sq, rnette 

"The Committee observe that the pooling of different types of ac- 
commodation for the calculation of rent has alm resulted in dispari- 
ties, partrcularly among the lower paid categories of employees. For 
*~e, the Committee are unable to appreciate the logic of pool- 
ing quarters of types 11, EX and IV. Since better speoification was 
adopted for the construction of type IV quarters than in type XI 
quarters, the unit cost of construction bf the higher type of quarter 
(type IV) is more than that of the lower type (type 11). Conse- 
quently, the inclusion of type IV quarters with type I1 quarters in 
the same group results in the transfer of a part of the higher unit 
cost of construction of the higher type of quarters to the lower type 
of quarters. It would appear that this is not a sowid and equitable 
method of detexmi&ng the licence fees. Even though F.R 45-A 
N-C(i)  provides for the lpauping of residences for the purpose of 
calculation of licence fee, the Committee feel that it is necessary to 
calculate the unit rate for each type of accommodation separately 
instead of d B m t  categories of residences. In the opinion of the 
Conunittee this would be a more realistic method of calculating the 
.unit rate." 

[SL No. 14, Para 1.119 of Appendix IV of the 168th Report ( S h  
1 : Lnk Sabha) ] 



Action t a k a  

Grouping of residential buildings of different types in Delhi for 
assessment of licence fee was first dme from 1.11.1952. Thereafter, 
revision took place in 1958, 1965, 1970 and 1975. Types U to IV 
quarters are in one group and types V to VIII. quarters in another. 
Type I quarters are in a separate category and licence fee for this 
type is not fixed on pooled basis. 

2. P~o l ing  is done in accordance with the provisions of F.R. *-A 
IV-C(i) and factors like living area, amenities available, location, 
type of construction and demand in each type are taken into consi- 
deration. The size of accommodation provided within the same type 
quite often differs and, to achieve uniformity of accommodation in 
the same type of residences, reclassification, upgradationidown-gra- 
dation of residences is resorted to, whenever considered necessary. 
The main objective of pooling is to equalise licence fee . ~ f  residences 
of the same type having similar areas, irrespective of old or new 
construction. 

3. I t  is true that there are slight variations in the specifications 
of lower types and higher types of quarters, but the effect of this 
variation is balanced in regard to the unit cost of construction by 
other factors, like smaller room sizes in lower tvpes, etc., and i s  ab- 
sorbed within the plinth area itself, which is worked out on an aver- 
age basis. From A ~ e x u r e  I, it would be observed that the average 
cost of construction per sq. metre of type I1 quarters is Rs. 167.45 
whereas that of type IV is Rs. 171.25; the difference being Rs. 3.75 
per sq. metre, which is quite negligible. There is a variation of 
nearly Rs. 551- per sq. metre between the average cost of construc- 
tion of type V and type VIFI quarters. Pooling of these types to- 
gether actually benefits allotteles of type V as the higher cost of 
construction of this type is actually shared by allottees of higher 
types (VII & VIII). The various figures in  Annexure I show the 
justification for the grouping of the quarters. 

4. A statement showing the typewise pooled unit rates and g r o u p  
wise pooled unit rates is a t  Annexure 11. This shows that. i t  type- 
wise pooled unit rates are taken into account. then those living in 
types VII and type VIII qarters would be paying less than what they 
are paying under groupwise pooled licence fee. MWeover, if sepa- 
rate unit rate for each type is to be worked out. avoidabk confusion 
is likely to be created, inasmuch as, instead of having two unit pool- 

e d  rates as a t  present, there would be seven pooled unit rates. And 
the upgradationtdown-gradation of a quarter will make it nee- 
t o  recalculate its rent. 



5. In view of what has been explained above, it iffs felt that status; 
quo should be allowed to continue. 
[Min. of Works and Housing O.M. No. 13011 (1)175-Pol. 111 datetl 

12j15.9.1975 dated 37.10.19'751 

TYPEWISE .4 I,'ERAGE COST OF COA'STR L 'CTIOK 

Capital cos of Livmg arca in Avcragc cost of Rima~ks  
constructia~ sq, mctrr coiistniction 

pcr sq. metre. 

VII 99,65,- 56,960 174'95 
VIII .93,%000 68,940 1 3 5 . 3 0  



The Committee note that between 1968-69 to 1972-73, the ex- 
penditure on additions and alterations to 182 type VIII residence 
was Rs. 13.52 lakhs against Rs. 9.72 lakhs spent on 25,406 residen- 
ces in type I1 to IV. The Committee are surprised at the dispari- 
ties in so far as the expenditure on additionsialterations to residence. 
is concerned The Committee would like the Government to 
examine whether costs for all alterations and additions in type 
V n I  quarters should not be borne by the occupants themselves as 
mere augmentation of the rent due to such alterations is not 
enough. The Committee would also like the Government to see 
that uniform facilities and amenities are provided to all houses in 
the same group in so far as lower types of accommodation are con- 
cerned. 

[SI. No. 19, (Para 1.134) Appendix IV of the 168th Report (5th 
Lok Sabha)]. 

Action taken 

Most of the type VIII quarters are occupied by Ministers, 
Supreme Court Judges, etc., who are entitled to rent free acmm- 
modation, and who in keeping with oflies they hold, have to be 
provided with additional facilities like offices, spacje for visitors. se- 
curity arrangements, guard rooms, etc. These houses were not 
built with these things in view. Some of these houses are also 
occupied by senior Secretaries, Judges of High Court. M.Ps.. etc. 
Additions and alterations have been made from time to time to 
meet the requirements of the occupants, mostly consistent with 
their status and responsibilities. It is not practicable to make re- 
ooveries from occupants of these houses as they cannot be ex- 
pected to incur expenditure on facilities for which they are other- 
wise entitled. Besides they stay in these houses for a shwt du- 
ration where additionslalterations add to facilities which can be 
used by the subsequent tenants. This will cause unreasonable 
hardship. The present arrangement of recovering additional li- 
cence fee from occupants of all types (including type VIII) for 
additionsjalterations is cunsidered reasonable a d  adequate. 

Uniform facilities and amenities are alreadv being provided in 
each types of houses at  the time of construction of each project. 
marts are made to improve the facilities and amenities each time a 
project is undertaken. Individual requests for additional facilities 
and amenities in case of omcers occupying lower types of accom- 



modation are also considered as and when required by them and pro- 
vided on payment of additional licence fee. 

[Ministry of Works and Housing O.M. No. G-2501512175/Bt. 
dated 11-9-1975]. 

"The Committee have been informed that during the last five 
years, i.e. from 1969 to 1973, 625 shops had changed hands and that 
the licence fees of shops which have changed hands have been revis- 
ed at the time of change-over except in certain specified cases. The 
C*3mmittee would like the Government to examine whether any 
legal action can be taken to evict those occupants who were not the 
.original allottees or compel them to execute proper lease deeds pro- 
viding for increase in licence fee." 

[Sl. No. 21, Para 1.149 of Appendix IV of the 168th Report (5th 
I -  Lok Sabha)] 

Action taken 

Occupants of shops, who are not original allottees, are required 
50 execute proper licences/lease deeis providing for payment of in- 
creased licence,lease feejrent. In the case of the following t w ) ~  three 
catagories, however, although fresh licence]lease deed is obtained, 
the licence fee/ lease rent is not increased:- 

(i) when a shop is allotted to an allottee of another shop 
which he is required to vacate in the public interest; and 

(ii) when a dmp is allotted in favour of an institution ren- 
dering public utility service, such as, banks, cooperative 
societies, post ofllces, etc. 

[Ministry of Works and Housing O.M. No. G-25015j2175-Bt. 
dated 12-9-1975]. 

"The Committee are surprised to note that a sum of Rs. 15.43 
&khs was due as arrears of rent of markets as on 31.3.74. The Corn- 
mittee are unhappy that though the Ministry "do agree that the 
arrears have been very heavy," the steps taken by the Ministry for 
liquidation of the arrears have been utterly inadequate. Since re- 
alimtion of arrears of rent from the various shopping centres has 
mt been significant in spite of the extension of time given to the 
owners fmm time to time, the Committee would like the Govern- 



ment to take penal action under the Public Premises (Eviction of 
Unaubrised Occupants) Act, 1971 against all the occupants of 
Government shops who have failed in make payment of the licence 
fee for more than six months and responsibility should be fixed for 
appropriate action against the oBcials who were responsible for 
such a high accumulation of arrears!' 
[Sl. No. 22, (Para No. 1.150) of Appendix IV of the 168th Report 

(5th h k  Sabha)] 
Action taken 

The recommendation of the Committee that penal action under 
the Public Premises (Eviction of Unauthorised Occupants) Act, 1971 
should be taken against all the occupants of Government shops who 
have failed to make payment of the licence fee for more than six 
months in already being implemented. 

2. As regards fixing of responsibility and taking appropriate action 
against the officials who were responsible for such high accumula- 
tion of arrears, it may be pointed out that accumulation of arrear8 
is mainly due to the fact that proceedings against defaulting shop 
keepers under the Public Premises (Eviction of Unauthorised Occu- 
pants) Act, 1971 are quasi-judicial in nature and are time-consu- 
ming. A large amount of arrears accumulated during the time when 
the Act had been invalidated by the Delhi High Court and no effec- 
tive action against the defaulters could be taken. After the new 
Act was enacted in 1971, all possible efforts have been made to 
pursue cases of recoveries. Even after the proceedings are com- 
pleted and certificates of recoveries sent to the Collector for realis- 
ing the dues as arrears of land revenue, the Collector takes some 
time to make recoveries and certify them to this Directorate. In 
the circumstances, it will be appreciated that it is not possible to flx 
responsibility for the accumulation of arrears on any individual 
oBcer. 

[Ministry of Works and Housing O.M. No. G..25015)2175-Bt. 
dated 12-!&1975]. 



CHAPTER IV 
RECOMMENDATIONS / OBSERVATIONS REPLIES TO WHICH 

HAVE NOT BEEN' ACCEPTED BY THE COMMITTEE AND 
WHICH REQUIRE REITERATION 

Recommendation 
The Committee are surprised to find that as many as 3,016 

employees who were entitled to type I1 accommodation have not 
been provided with quarters despite their putting in as long as 20 
years of service. There are 815 more Government employees who 
have rendered service more than 20 years and are without Govern- 
ment accommodation. Similarly in regard to type 111 quarters as 
many as 352 persons who have rendered service for more than 22 
years and upto 24 years, are without accommodation. In regard to 
type IV accommodation, there are as many as 1670 employees 
who have put in more than 24 years and upto 30 years of service but 
have not got the Government accommodation. There may be a good 
number of Government employees who could not get accommodation 
during their entire period of service. This indeed is a most unsatis- 
factory position. The Committee are not satisfied with the laconic 
reply given by the Secretary, Department of Works and Housing that 
proliferation in the lower categories has been a little too rapid. The 
Committee faii to understand why the Department of Works and 
Housing did not consider it necessary to provide accommodation to 
low paid Government employees who have not been provided accom- 
modation for more than 20 years or so. It was for the Department to 
take up the matter of providing finances for construction of quarters 
with the Ministry of Finance or with the Planning Commission so 
that the percentage satisfaction of the above categories could have 
shown some positive improvement. If there is shortage of fund the 
Government should consider to borrow money from institutions like 
L.I.C., etc. High priority should be given to provide Government 
accommodation to low paid employees as best as possible. 

[Sl. No. 5 (Para 1.39) of Appendix IV to P.A.C.'s 168th Report 
(5th Lok Sabha) J 

This Ministry fully agrees with the recommendation of the Cam- 
mittee that Government employees who have not put in l o n p  



years of service should be provided with Government accommcda- 
tion. With a view to constructing more houses, this Ministry hrad 
fomula4ed proposals for construction of general pool accommoda- 
tion in various cities involving an outlay of Rs. 183.00 crores during 
the Fifth Five Year Plan period. The Draft Fifth Five Year Plan 
issued by the Planning Commission however contains a provision of 
only Rs. 100 crores. On this basis for the first year of the Fifth Plan 
ie. ,  19V4-75 this Ministry had formulated proposals and sought an 
allocation of Rs. 21.93 crores for construction of both office and 
residential accommodation. However, in August, 1973 as a measure 
of economy the Government imposed a ban on construction of 
non-functional buildings according to which works which had not 
been taken up on that date or which had not crossed plinth 
level, could not be taken up for construction till the ban is lifted. 
In view of the changed circumstances only a sum of Rs. 6.30 crores 
was made available for construction of general pool accommoda- 
tion during the first year of the Fifth Five Year Plan. For the 
second year, though the Ministry of Finance 1 Planning Commission 
indicated that the allocation will be more or less of the order as 
that of first year, yet taking into account the need for providing 
residential accommodation to the low-paid employees, this Ministry 
formulated proposals involving an outlay of Rs. 1500 crores 
against which a sum of Rs. 7 crores has been made available for 
the current year (1975-76). I t  will, therefore, be seen that this 
Ministry had been regularly taking up the question of making 
available more funds with the Ministry of FinancelPlaming Com- 
mission. 

As regards borrowing monev from the institutions like L.I.C, 
this matter was considered in the year 1971. However the pmpo- 
sal of this Ministry for obtaining loan from the L.I.C. for constsV~- 
tion of general pool oflice accommodation was not found accephble 
to the Government for the following reasons: 

(i) L.I.C.'s contribution towards schemes which are legiti- 
mately the responsibility of Governmental budgets, has 
necessarily to be in the form of its support to the market 
borrowings of the Governments concerned. 

(ii) If the proposal put forward by this Ministry is allowed 
to go through, there will be similar demands on the 
L.I.C. from the State Governments who will have no 
dearth of proposals relating to administrative buildings 
including police stations and housing for their employees 
etc., and such investment would be at expense of othm 
rodally desirable inwstmenb. However, the matter is, 
agdn, being taken up with the Finance Ministry; 



62 
It will be the endeavour of this Ministry to give high priority to 

the provision of accommodation Q low paid employees within the 
funds made available and it will also do its best to move the Minis- 
try of Finance and the Planning Commission to allocate more funds 
but to what extent they will be able to meet such demands will 
naturally depend upon what other demands they have on the Gov- 
ernment's total resources. 

mnis t ry  of Works and Housing O.M. No. G25015/2/75- 
dt. 8-9-1975) 

Recommendation 

According to the information furnished by Audit, 11,131 per- 
sons were in occupation of next below type of quarters as in 
December 1972, the largest number being in type In (4,967), 
followed by Type V (2,127) and Type IV (1,848). 2090 more per- 
sons were staying in quarters of types lower than the next below 
type. The Committee fail to appreciate the rationale of the decision 
of the Department that the officers who were satisfied with the 
Iower types of accommodation and have not applied for their en- 
titled types or when they did not want to move to their entitled 
types, should not be compelled to move to accommodation of their 
entitled types or to pay rent of entitled accommodations when 
ofiered, even if they continued in the lower type of accommodation. 
As a result of the intransigance on the part of ofl8cers to refuse to 
accept quarters of their entitled types when offered and to continue 
in lower types of accommodation, a large number of prospective em- 
ployees are deprived of allotments entitled classes. The Committee 
would like that the desirability of continuing this rule should be 
examined on a priority basis so as to remove the existing anomaly. 

[Serial No. 8 (Para 1.54) of Appendix IV of the 108th Report 
(5th Lok Sabha)] 

Amording to the existing rules, an oflicer who i8 in occupation 
af a lower type residence i s  required to give his option, at the time 
of submitting his annual application, whether he wishes to continue 
h bb existing n d d e n a  or desiresr to be considered for Jlohnent of 
a of his entitled type, In cam the oi8eer indicates that he 
k rtlling to retain the exirrtlng rerideace, no allotment of residma 
d bk entitled type is made to him even if his turn for such an allot- 
ment is mded. In eus, however, the oflber w W  to be consider- 
ed for m t m e n t  of his entitled type, an allotment of such a type 



made to him in his turn. If the ofIicer fails to accept the allotment in 
Us entitled, type, he is not considered for another allotment of h 
entitled type for the remaining period of the allotment year and io 
allowed to retain his existing residence on payment of the same 
licence fee which he would have had to pay under F.R 45-A in re.s- 
pect of the residence so allotted or offered or the licence fee payable 
in respect of the residence already in his occupation, whichever is 
higher. It is felt desirable to continue the existing pattern primarily 
because an officer, who is in occupation of a lower type accommoda- 
tion for a number of years, may not like to move to his entitled type 
in a different locality for various reasons. For instance, after pro- 
longed stay in a particular house, he finds it inconvenient to move to 
another in a different area. As Government accommodation is 
provided as an amenity to an officer, his personal inconveniences 
should not be overlooked and he should not be forced to move So 
accommodation which is not convenient for him. The proposition 
of allowing officers to remain in lower type residences may be 
financially advantageous to a certain extent, as it will not be necea 
sary to construct more =esidential units in higher types, the cost of 
construction of which is much more than that of units of low* 
types. At present, Government is also considering the question of 
reducing the number of types of residences from the existing eight 
types. When this is implemented, it win be necessary to reclass@ 
all the existing residences and, as a result, there is bound to be 
considerable changebin the number of people at present occupying 
lower type residences. 

Considering the position explained above, Government feel that 
there is enough justification for the continuance of the existing rule. 

[Ministry of Works, and Housing O.M. No. 13011(1)!75-Pol. 111 
at. 12i15-9-19751- 

Recommendation 

The Committee are also surprised to find from the sample stusg 
conducted by Audit to ascertain what percentage of the emolmnmta 
was actually being paid as rent by allottees of types V to VIII 
dences that 66-213 per cent of the officers occupsing type VII q- 
ten, covered by the sample survey, were only payiag rent abora 
5 per cent and upto 6 per cent of their pay. Similarly more thta 
50 per cent of the ofacers in occupation of type VI quartere p W  
rent only upto 7 per cent of their pay. In some cesee, the Cam- 
mtttee fhd  that the amount paid as reat is only 4 per cent or 1- 
In respect of otiicers of the All India Services also only .barP 
31.S per cent of the ofacers covered by the study prg reat rboao 
7 per cent and upto ten per ceat of their pay. What L more dip 



tressing to the Committee is the fact revealed by the sample mdy 
that about 50 per cent of the government servants occupying gov- 
ernment residences of types V, VI and VlII pay, as rent, a percen- 
tage of their emoluments which is less than that of those occupying 
Type I residences which are mostly occupied by class N em- 
ployees. That such a situation should prevail would indicate that 
the present method of recovering rent for Government quarters is  
heavily weighted in favour of those in the higher income brackets. 
This, in the opinion of the Committee, is a most unsatisfactory state 
of affairs. 

[Sl. No. 15, Para 1.120 of Appendix IV of the 168th Report (5th 
Lok Sabha)] 

Recommendation 

The Committee see no reason why the basis of recovery of rent 
should not be changed to ensure that the recovery of rent corres- 
ponds to the percentage of his salary a government servant is 
expected to pay as rent. The Committee note that a similar recom- 
mendation had been made by the Cabinet Committee on Accommo- 
dation in 1968 and it is extremely distressing that this suggestion is 
being complied with only in the case of lower type of accommodation 
and no positive steps have been taken by the Ministry to implement 
this recommendation in the case of residences of types VI to VIII. 
This would only strengthen further the apprehension of the Com- 
mittee that the Ministry of Works and Housing is only inter- 
ested in safeguarding the interests of the better paid officers. 

[Sl. No. 16 (Para No. 1.121) of Appendix IV of the 168th 
Report (5th Lok Sabha)] 

Recommendation 

Even though it has been expected that in the case of residences 
of types VI to VIIl, where the recovery falls short of 10 per cent 
of the emoluments of the allottees, the target of 10 per cent would 
be reached with the subsequent upward quinquennial revision of 
licence lees, the Committee find that no proper study even has been 
conducted by the Ministry 40 see after how many quinquennial 
zwisions, Government servants would have to pay 10 per cent of 
their emoluments toward licence fees. Therefore, the Committee 
must mxmmily recommend that oflscers occupying accommodation 
of the type to which they are entitled to should be made to pay 10 
par cent of their emoluments as rent hm8peCtive of the fact whether 
the rrfandard rrnt works out lower. In respect of ofacers occupying 
r bwer type of accommodation, however, the rent may conWue to 



he recovered on the basis of the standard rent or '10 per eent of W 
emoluments, whichever is lower till they are ofPered entitled ac- 
commodations. In this context, the Committee co-der it perMnent 
to mention that in the payment of House Rent allowance to empb 
yees not in occupation of Government accommodation, only the rent 
paid in excess of 10 per cent of the emoluments is reimbursed 
subject to prescribed ceilings which vary according to the class 
of cities. The Committee, therefore, !ind no justification for the 
ue r en t i a l  treatment between employees allotted government 
accommodation and those who have to fend for themselves, in the 
context of the present hard times and rising prices. The Committee 
desire that the recommendation should be given effect to immedia- 
tely and a report submitted to the Commi*e within three months. 
The outcome should be reflected in the Annual Report of the Min- 
istry. 

[Sl. No. 17, Para 1.122 of Appendix IV of the 168th Report (5th 
Lok Sabha)]. 

Action taken 
F.R. 45-A IV(b) provides that an officer shall pay for the resi- 

dence allotted to him standard licence fee, as delined in F.R. 45-A- 
I11 (b), or 10 per cent of his monthly emoluments, whichever is less. 
This rule was framed in the year 1924 and was made applicable to 
all the" Central Govt. employees w.e.f. 1st April, 1929 at  the recom- 
mendation of the Royal Commission (more commonly known as 
Lee Commission) which felt that recovery under F.R. 45-B, 
which was being effected from Central Govt. employees, operated 
harshly on them. I t  was a deliberate decision of the Government 
of India to accept the recommendation for &ording relief to Cen- 
tral Government employees in the matter of providing Government 
accommodation to them. It is proposed not to accept the recom- 
mendation of the Public Accounts Committee on the following 
grounds and to avoid anomalies which may arise if the recommen- 
dation of the Public Accounts Committee is accepted: 

(i) The Cabinet Committee on Accommodation was informed 
on 19-12-69 that, so far as lower types of residences were 
concrened, the recovery of licence fee at 10 per cent of 
the emoluments had generally been reached and, in the 
case of types VT to VIIl residences where the recovery 
fell short of 10 per cent of the emoluments of the 
allattees, it was expected that with subsequent upward 
quinquennial revisions of licence fee, the target of 10 per 
cent would be reached in their case also. After the in- 
formation had been furnished to the Cabinet Committea 
on Aceommodation, the next upward qufnqudal rwf- 



sion of licence fee wm held in 1970. The increase in 
Itceace fee for types I1 to N was to the tune of 11 pet 
cent and, in respect of types V to VIII, the increase was 
to the tune of 21 per oent. Another revision has been 
undertaken in the year 1975 and licence fees have been 
further increased to the tune of 11 per cent in the case 
of types EI to IV and 5 per cent in the case of residences 
in types V to VIII. The booked licence fee in respect of 
types V to VIII has not increased to the same extent as 
in case of lower types mainly because there has been 
little new construction in the higher types. I t  is felt 
that, to enforce recovery at the rate of 10 per cent of 
the emoluments of the allottees of Government accom- 
modadon all at once and to call upon them to pay licence 
fee at a higher rate is not justifiable, particularly in 
view of the present hard times and the high prices. If 
this age long concession of paying licence fee at 10 per 
cent of one's emoluments or standard licence fee, which- 
ever is less, is withdrawn at this stage when we have recen- 
tly enhanced licence fee due to quinquennial revision, 
it is bound to cause hardship and may create a big stir 
amongst the Central Government employees. 

(ii) A senior ofRcer staying in accommodation of a type lower 
than his entitlement would be paying a lesser amount as 
licence fee than a junior officer with lesser pay staying 
in an adjoining house of the same type but of his own 
entitlement For instance, while an officer entitled lx) 
type V but staying in type IV would still be governed by 
the exWng rule, an ofllcer of junior rank eligible for 
type IV and living in type IV would, in the event of 
acceptance the Public Accounts Committee's recommen- 
dation, be governed by the revised rule of paying at least 
10 per cent of his pay as licence fee. And this may be 
higher than what the officer occupying type V accommo- 
daUm would pay. 

(iii) While the! present rule has some relation and relevance 
to the plinth area of a house, under the recommendation 
of tbe Public Accounts Committee, this omsideration 
would not be applicable in most of the cases. 

2. In additla to the ananalfos statad above which will arise if 
PuMic Accounb Committee's tec01lllllcmd.tton is accepted, many 

more dfmculties and anomalies are anticipated to crop up. For ins- 



tame, in the matter of accounts, it has been the experience that, iP. 
whatever cases 10 per cent of emoluments is charged as licence fee, 
increment certfBcabs are not received in time. This results in ex- 
tra work and delay in recoveries. If the recommendation of the. 
Public Accounts Committee is accepted, the volume of work re la t  
ing to accounts will increase considerably as increment certificates 
will have to be called for, cards reviewed, and arrears assessed. 
Protests and agitations from the Central Government employees and 
their associations is also not ruled out, which would result in un- 
necessary and infructuous work. In the circumstances stated above, 
it is not proposed to accept the recommendation of the Public A o  
counts Committee, but to maintain status-quo. 

[Ministry of Works and Housing O.M. No. 13011(1)/75-Pol. III 
dt. IL115-9-753 



R E W ~ A T I O N S / O B S E R V A T I O N S  IN RESPECT OF WHICH 
GOVEZUWENT HAVE FURNISHED INTERXM REPLIES 

Recommendation 

The Committee see no justification for having an exclusive 'Tenure 
Pad' accommodation only for the All India Services Wcers  who 
come to the Central Secretariat on deputation from the States for 
prescribed tenures. The argument of the Ministry h r  not extending 
the tenure pool accommodation to officers of other Central Services 
is not acceptable to the Committee. Though some of the Central 
Services 05cers may be retained in Delhi itself on the completion 
of their tenure in the Central Secretariat, the Ministry cannot over- 
simplify this issue by such a generalisation. The Committee under- 
stand that not aU the ofiicers d the Central Services on deputation 
to the Secretariat or posted to other Central Government offices for 
a certain period are posted in Delhi on completion of their tenure 
and that, in fact, a Iarge percentage of such officers are transferred 
out of Delhi. Considering the fact that officers will have to wait a 
long time for allotment of accommodation from the regular pool 
and that, in the process, many of them do not get allotment during 
their tenure in Delhi, the Committee recommend that the officers of 
the Central Services also should be eligible for the allotment of 
Tenure Pool accommodation and no distinction should be made in 
this regard between two classes of officers. 

[Serial No. 6 (Para 1.47) of Appendix IV of the 168th Report 
(5th Lok Sabha)] 

The Committee have been informed that the Committee of Sec- 
retaries have already considered the question of extending this 
concession to other Central Services OfIicers who are required to be 
pasted B Delbi for a fixed tenure, and that the magnitude of this 
problem is being assessed in the first instance, in consultation with 
various Ministries and Departments. The Committee desire that this 
~hbuld be examined expeditiously and the concession extended in 
the least possible t h e ,  SO that there is no discrimination in the mat- 
ter of allotment of accommodation from the Tenure POOL 

[Serial No. 7 (Para 1.48) Appendix IV of the 168th Report 
(5th Lok Sabha)] 



The matter i s  being examined in detail in consultation with other 
Ministrfes/Departments of the Government of India, and would be 
placed before the Cabinet Committee on Accommodation for a final 
decision, if necessary. 

[Ministry of Works and Housing O.M. No. 13011 (1) 175-Po1.m 
dt. l2/lM-lg75 J 

Becommendation 

The Committee find that while calculating the standard licence 
fee of Government accommodation, under F. R.--45-A-11, the cost 
of land and expenditure on its preparation are not taken into consi- 
deration. Consequently the real cost of the Government accommo- 
dation is not reflected, Since land has a very high value in most of 
the major cities in the country, the Committee feel that the cost of 
land and the expenditure on its preparation should rightly be taken 
into account for the calcuiation of standard rent. The Committee 
desire that this should be examined immediately and the rules in 
force in this regard amended appromately. 

[Serial No. 12(Para 1.117) of Appendix IV of the 168th Report 
(5th Lok Sabha)] 

Action taken 

The recommendation of the Public Accounts Committee to in- 
clude the cost of land and the expenditure on its preparation in the 
calculation of standard licence fee is receiving active consideration. 
In case the recommendation of the Public Accounts Committee is 
accepted, it will involve amendment of F. R. 45-A and the matter 
will have to be referred to the Cabinet Committee on Accommoda- 
tion which may take some time. The Anal out-tome will be reported 
to the Public Accounts Committee as early as possible. 

[Ministry of Works and Housing O.M. No. 13011(1)]75-Pol.m 
at. 1p-10-19751 

NEW D m ;  H. N. MUKERJEE, 
11th December, 1975. -% 
Agrahoyana 20, 18971 (Saka) . Public Accounts Committee, 



APPENDIX 
Summary of main conclusionsflRecammendationa - 

S1. No. Para No. of Ministry/Departmmt ConclusionsIRe commendations 
Report ~0110cltlai 

- -  --- 
I 1 - 3 - 4 

I. 1.4 Ministry of Works The Committee hope that final replies in regard to those recorn- 
& Housing mendations to which only interim replies have so far been furnished 

will be submitted to them expeditiously after getting them vetted 
by Audit. 

a. 1.10 --do- The Committee note that though the Ministry of Works 
and Housing had formulated proposals, for constructing more houses 
for Government employees in various cities, involving an outlay of 
Rs. 183 crores during the Fifth Five Year Plan period, the Plaa- 
ning Commission had provided only Rs. 100 crores in the said P h  
However, the Ministry had sought an allocation of Rs. 21.93 crores 
and Rs. 15 crores respectively for the first and second years (1974- 
75 and 1975-76) of the Plan. Against these requirements, the funds 
that could be made available for the purpose were only Rs. 630 
crores and Rs. 7 crores respectively. The demand for Govern- 
ment residential accommodation at present far outstrips availability. 
A large number of employees, particularly in the lower income 
bracket, have gone without Government housing, a basic amenity 
that one legitimately expects the employer to provide, despite ~II 
pany cases having served Government for as long as twenty years 



and more. The Committee urge that the Planning Commission and 
the Ministry of Finance should pay more serious attention to this 
problem and accord it the priority that it so richly deserves. This 
pressing problem should be viewed not only on a restricted financial 
plane but on broad humanitarian grounds as well, and funds to the 
maximum extent possible should be provided for G~vernment 
housing schemes. 

As regards the other recommendation that Government 
should consider borrowings from institutions such as the Life In- 
surance corporation of India to overcome the problem of shortage 
of funds, the Committee are unable to accept the contention of 
Government that in that case similar demands might come also 
from the State Governments and that such investments would be 
at the expense of other 'socially desirable' objectives. This is not 3 
a valid ground for rejecting what is otherwise a sound and practi- 
cable proposition. The Committee note thsrt this matter is again 
being taken up with the Finance Ministry and reiterate that this 
suggestion should be considered seriously so that investable funds 
available with such institutions can be utilised for meeting a cry- 
ing need. 

The Committee cannot appreciate the delay in the Ministry 
in implementing a simple recornmenciation, namely, that officers of 
the Central Services should be eligible for the allotment of Tenure 
Pool accommodation and that no distinction should be made in this 
regard between two classes of ofiicers. Since the question of ex- 



-- 
I a 3 4 

---- --- --- -- 
tending this concession is stated to have been considered by the 
Committee of Secretaries in 1974 itself, the reasons for the delay 
are inexplicable. Reiterating what was set out in paragraph 1.47 
of the 168th Report (Fifth Lok Sabha), the Committee urge that! 
this recommendation should be implemented early, and the dietinc- ' 

tion, now subsisting, between two classes of officers in 'the matter 
of allotment of Government accommodation be removed. 

Ministry of Works & The Committee are not convinced by the arguments ad- 
Housing vanced by the Ministry of Works and Housing for the continuance 

of the existing rule which permits Government servants to retain 
accommodation lower than their entitled types and to refuse to 
accept accommodation of the entitled types, when allotted, thereby 
conferring individious benefits to such employees. The Committee 
are of the view that it is not fair to let some oflicers continue in 
lower types of accommodation and pay lower rents without ade- 
quate justification. Pleas of 'personal convenience' could, perhaps, 
be justified in exceptional cases, and for a limited period. However, 
to accept this as a basis in all cases and for indefinite periods is a 
proposition which the Committee are unable to accept Besides, 
from the table at page 24 of the 168th Report (Fifth Lok Sabha), 
the Committee find that this tendency of continuing to occupy lower 
type accommodation is more prevalent in the case of ofacers entitled 
to accommodation of type V and above. For instance, as maoy ail 



166 and 502 ofllcers entitled to type V quarters were in occupation 
respectively of type I1 and type 111 quarters, in December 1972, 
What is even more surprising is the instance of an ofiicer entitled 
to type VI accommodation remaining content with a mere type II 
quarter. Since such an arrangement obviously deprives better 
entitled and more deserving employees, especially in the lower in- 
come categories, the Committee would refer back to their earlier 
recommendation and urge examination by Government of the desi- 
rability of continuing what appears to be an unjustified concession. 

In exceptional cases where there might be extenuating cir- 
cumstances to allow officers to continue in lower-type accommoda- 
tion, even when accommodation of the entitled type is available, 
such officers should be required to pay the rent of the entitled 
accommodation if it 1s more than the rent paid for the lower type 
of accommodation in their occupation. In view of the fact that 
such a provision existed in the rules prior to their amendment in 
June 1972, i t  should not be diBcult for Government to restore this 
practice. 

--do- While the Committee note the decisions now taken by 
Government in pursuance of their recommendations relating to the 
allotment of Government accommodation to employees ownhg 
houses, the Committee would await a detailed report on the actual 
implementation of these decisions and the extent to which accom- 
modation therebv released has helped in mitigating the hardship 
of those Government servants who neither have their own houses 
nor have been provided with Government accommodation so far. - - a 





sion; most of the lower-paid employees are already contributing 10 
per cent of their emoluments towards rent. Recovery of rent at 
this rate also from the better-paid ofllcers should not normally cause 
any grievance, much less provoke any agitation on their part. 

Government's plea that an anomalous situation might arise, where 
a senior oiEcer staying in accommodation of a type lower than 
his entitlement would be paying a lesser amount as licence fee than 
a junior ofacer with lesser pay stayin'g in an adjoining house of the 
same Qpe, but of his own entitlement, does not seem serious. 'his 
anomaly can be removed easily if the recommendation of the Com- 
mittee relating to the retention by Government servants of a lower 
type of accommodation without paying any additional rent, even 
when they are allotted accommodation of their entitled t3rpe [vide 
paragraph 1.5 of their 168th Report (Fifth Lok Sabha) and reiterated 
in paragraph 1.17 of this Report] is implemented. 

The other difficulty regarding delays in the receipt of 
increment certificates visualised by Government is also by no means 
insurmountable. The Committee see no reason why this alleged 
hurdle cannot be crossed by directing the concerned MinWrieB to 
furnish such certificates in time. In any case, under the present 
system, the responsibility for recovering rent from the emolurnmts 
of Government employees does not devolve on the Directorate of 
Estates but an the drawing and disbursing officers in the case of 
non-Gazetted Government servants and on the Accountants Gene- 
ral and Pay & Accounts Offlcers in the case of Gazetted Gowm- - 

--- .- --.-- - -- 



ment servants. The additional volume of work involved in the re- 
vision of rent on account of change in emoluments is not likely ta be 
very large. The recovery of rent at  enhanced rates can easily be 
ensured while authorising or drawing pay at the enhanced rates 
consequent upon the earning of increments by Government em- 
ployees. 

Ministry of Works 81 
Housing 

The Committee thus are unable to accept the contention of 
the Ministry in this regard and would reiterate their earlier recom- 
mendation that officers occupying Government accommortation of 
the type to which they are entitled should be required to pay 10 
per cent of their emoluments as rent irrespective of the fact whether 
the standard licence fee works out lower or not. This will help to 
abolish the differential treatment that is presently meted out to 
employees allotted Government accommodation and those who have 
to hire private accommodation. often at exorbitant rates. 

In view of the reply furnished by Government, the Committee 
do not wish to pursue the question of fixation of responsibility 
for the heavy accumulation of arrears. The Committee would, ' 
however, like to be informed of the progress made in the recovery 
of the arrears of Rs.. 15.43 lakhs which were pending realisation as 
on 31st March, 1974 and the specific steps taken by Government to 
ensure that heavy accumulations of arrears are avoided. 




